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Report of the 6 Member “Joint Committee” constituted as per the Hon’ble NGT
order dated 24.01.2022 in the matter of O.A. N0.404/2021 on Konothupuzha
River Rejuvenation

The Hon’ble NGT while considering the OA 404 of 2021 related to rejuvenation of
“Konothupuzha” passed orders on 24.01.2022 stating that “We direct the CPCB, State PCB,
Regional Office (MoEF &CC) Bengaluru, Superintendent Engineer, Irrigation Department,
Tripunithura, Municipal Commissioner, Tripunithura and District Magistrate Tripunithura to
ascertain the factual position. The State PCB will be the nodal agency for coordination and
compliance. The joint Committee may meet within one month and look into the grievance.

Factual and action taken report may be furnished within three months.”
In compliance with the order, joint committee constituted with following members.
1. Sri. Vivek.K, SEE/Sc D, Central Pollution Control Board
2. Dr. Murali Krishna Chimata, Scientist: ‘E’, MoEF
3. The Deputy Collector, Land Reforms, Collectorate, Ernakulam
4. The Superintending Engineer, Minor Irrigation, Ernakulam
5. The Secretary, Thrippunithura Municipality
6. Smt. Sreelakshmy P.B, Environmental Engineer, KSPCB, District Office-1, Ernakulam

The first meeting of the Committee was held on 28.02.2022 through Video Conferencing.
The meeting was convened by the nodal officer, Environmental Engineer, KSPCB, District Office-1,
Ernakulam. All the committee members were present in the meeting. Smt. Sreelakshmy P. B,
Nodal Officer and Environmental Engineer, KSPCB welcomed all the members and gave a
detailed power point presentation on the action taken by the State Government in the

rejuvenation of ‘Konothupuzha’ River. The details of presentation are as follows.

The River “Konothupuzha” runs in North- South direction passing through the areas
comprising of Udayamperoor, Amballoor, Mulamthuruthy, Chottanikkara Grama Panchayath

and Tripunithura Municipality in Ernakulam District. The total length of this river is 17 Km
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starting from vettuvelikkadavu at Irumpanam and ending at Puthenkavu in Udayamperoor.
North end starts from Chambakkara canal and in South it discharges into the Vembanadu back
water through Poothotta Kayal. The river water is mainly used for irrigation, fishing, navigation
etc. The river is facing pollution problems due to disposal of untreated sewage, septage,
stagnation etc. The major sources of pollution in the River can be attributed to the discharge of
domestic sewage from apartments/houses/hotels etc. There are no major effluent generating
industries located at the banks of river. Small units such as service stations, car washing units,

workshops etc are located near the river banks.

KSPCB is periodically conducting monitoring of the River water quality. The analysis report
of the water samples shows that the river is contaminated with organic pollutants (BOD) and
coliforms. The analysis reports shows river is polluted with high organic loading. The Hon’ble
NGT while disposing the case in OA 673/2018 dated 22.02.2021 (case related to rejuvenation of

polluted stretches) had directed the states that;

“The process of rejuvenation of rivers need not be confined to only 351 stretches but may be

applicable to all small, medium and big polluted rivers, including those dried up”

Although, the River is not covered in the NGT matter, OA 673/2018, KSPCB had approached
the river restoration work of “Konothupuzha River” as done in the rejuvenation of polluted
River stretches in OA 673/2018. The ““Restoration of Polluted River Stretches-Concept and Plan”
framed by CPCB for rejuvenating polluted stretches in OA 673/2018 is followed for the
rejuvenation of “Konothupuzha River”. The action needs to be taken for Preventing discharge of

sewage and effluents, dumping of waste, maintaining flood plain zones and e-flow, restoring water

quality to bathing standards

The organic loading rate in the River water in terms of Biological Oxygen Demand (BOD) is in
the range of 1.3 mg/l to 7.01 mg/Il, Dissolved Oxygen (DO) levels are reported in the range of
0.7 mg/l to 6.5 mg/l. The higher levels of BOD and Coliforms reported in the river primarily
indicate contamination due to sewage mixing. The major problems noted in river are discharge

of sewage into the river and restriction of flow due to thick growth of weeds and hayacinth
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causing “Eutrophication” in river. The prevention of disposal of solid wastes, discharge of
untreated sewage and ensuring minimum environment flow in the river will improve the water
quality. As per laid down standards, river water is considered to be fit for bathing when it has

BOD < 3.0 mg/L, Dissolved Oxygen (“DO”) > 5.0 mg/L and Faecal Coliform bacteria (“FC”) < 500

MPN/100 ml
SI No Description Detected range Standards to be
(max) achieved
Bathing standards
1 BOD (mg/lit) 1.03-7.0 <3.0
3 DO (mg/lit) 0.7-6.5 >5.0
4 Coliforms 3000- 31000 <500 MPN/100ml

The Environmental Engineer explained that the matter of rejuvenation of Konothupuzha is
already taken up by the Hon’ble NGT, Southern Bench under OA 237/2017 filed by
Manakunnam Padasekhara Samithy. The Hon’ble NGT intervened in the pollution problems of
the Konothupuzha River and directed the State Government to take actions to rejuvenate the
Konothupuzha River. The copy of Original Application No 237/2017 filed by Manakunnam
Padasekhara samithy is enclosed as Annexure 1 and The Hon’ble Tribunal in OA 237/2017
dated 24.01.2020 had passed following order

“There is an imminent necessity to rejuvenate Konothupuzha and make it pollution free with
free flow of water and a joint effort will have to be taken by all stakeholders which the local
bodies alone cannot undertake and the State Machineries will have to be involved for proper
preparation of action plan and effective coordination of various departments, whose expertise is
required for generating common fund and expertise to effectively execute the same. So, under
these circumstances, we feel it appropriate to appoint a joint committee comprising of (1)
District Collector, Ernakulam (2) State Pollution Control Board (3) Public Works Department
(Irrigation, Bridge and Roads) (4) Secretary, District Panchayath, Ernakulam (5) Commissioners
of the respective Municipalities and Executive Officers of the respective Grama Panchayat,

Secretary of the Municipalities and Grama Panchayats through which the river passes and is
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being polluted to look into the matter and come with a proper action plan with specific time line

to abate the pollution in the Konothupuzha river”

As per the direction of the Hon’ble NGT, the state Govt of Kerala in its order under G.O.(Rt)

No.817/2020/LSGD dated 03.05.2020 had constituted a Joint committee with District Collector

as the Chairman and the District level Officers of the departments and the Secretaries of the

Municipalities and Grama Panchayats through which the river passes as the members. The

committee had convened several meetings and detailed action plan is framed for the

rejuvenation of river.

During the meeting, the Environmental Engineer gave a detailed explanation about the

actions initiated by the State Government under the direction of Hon’ble NGT in OA 237/2017.

Actions initiated by the state government are listed below:

SI | Name of Dept Responsibility Assigned Status
No
1 Irrigation Dept To carry out cleaning works 1. Construction of Permanent
for the restoration of flow regulator commenced at
and to remove temporary Puthenkavu.
mud bund built to prevent 2. lrrigation dept had submitted
salt water intrusion before detailed DPR of Rs 26 Cr for the
the outset of monsoon river Rejuvenation to the State
Govt. and the project got
approval.
2 Local Bodies 1.To identify and restrict the | 1. The local bodies had inspected

i.Thripunithura
Municipality

ii.Udayamperoor
Grama Panchayath

iii.Amballoor Grama
Panchayath

iv.Mulamthuruthy
Grama Panchayth

polluting sources directly to
the river and indirectly
through its sub
drains/streams

2.To Penalize the defaulters

3.To deposit fund to the
survey department for
conducting boundary
demarcation of the river.

the establishments/ hotels. Action
taken  against the violators.
Thripunithura municipality given
direction given to 44 units for
removing the illegal outlets to river
and permanently closed the outlets

2. ldentified 21 encroachments in
Tripunithura Municipality, 14 in
Udayamperoor, 3 in Mulanthuruthy
and one each in Amballoor and
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v.Chottanikkara
Grama Panchayath

4.To remove the
encroachments

5.To form ward wise
committee for river
protection

6. To implement project for
waste management so as to
prevent dumping of solid
wastes and discharge of
untreated effluents.

Chottanikkara  Panchayaths.  Of
these 4 encroachments at
Tripunithura Municipality and one
encroachment at Chottanikkara
Panchayath have been completely
removed.

3. A septage treatment plant of
capacity 1.5 MLD is proposed at
Brahmapuram as a part of urban
agglomeration project which got
approval.

Pollution Control
Board

1.To monitor water quality in
different reaches of the river
to identify the polluting
sources

2. To monitor regularly the
quality of effluent discharge
to the river from various
agencies/firms and to
monitor the availability and
proper working of STPs.

1. Issued Closure direction to two
car servicing units. One unit have
installed ETP units and discharge
is completely stopped. .

2. Issued notice to apartments for
non operation of STP .The
apartments has taken action to
make STP functional. Inspection
progressing

3. Five cycles of river monitoring
conducted in the river.

4. Constituted squads having
officers  from  Thripunithura
Municipality and KSPCB for

preventing the usage of sale of
banned single use plastics. Also,
to identify the major discharges
to river. The squad conducting
inspections in shops to find out
sale of banned plastic items

PWD Bridges

To identify the
blocking the flow/restricting

bridges

the navigation through the
river and to take remedial
measures so as to ensure free
flow of water and also to
make navigation possible.

A total of 6 bridges are there across
Konothupuzha which comes under
PWD department, Ernakulam, out
of which 3 have low vertical
clearance which are Karingachira
and

bridge, Kaniyavally bridge

Kandanad bridge. Proposal for
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investigation estimation for these 3
bridges are submitted by PWD
department and no administration
sanction has been received till date.

Survey department

To
demarcate the boundaries of

conduct survey and

the river along its length.

Survey completed and the action
started to remove encroachments.

Agricultural To take steps to make | The action to be initiated after the
department available huge quantity of | river cleaning works

fertile excavated soil to

farmers, to conduct soil test

to access the type of crops for

which it would be suitable.
Haritha Kerala | To identify barren land and | Thripunithura municipality,
Mission take steps to extend | Chottanikara, Amballoor,

cultivation and rejuvenation
of streams discharging to
Konothupuzha.

Mulamthuruthy and Udaymperoor

Grama Panchayath are having
door to door non biodegradable
collection system. The collected no
biodegradable wastes are
segregated at MCFs and trades to

authorized waste dealer companies.

Suchitwa mission

To take steps for preventing
the deposition of wastes into
the river

1.Under the supervision of suchitwa
mission, household level
composting units have been setup
in all local bodies, community level
solid waste management plants in
chotttanikkara, amballoor grama
panchayat and tripunithura
municipality and institutional level
waste management plants in all
panchayats.

2.A septage treatment plant of
capacity 1.5 MLD is proposed at
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Brahmapuram as a part of urban
agglomeration Project , which got
approval in DPC and agency for DPR
preparation is selected. This STP
can be utilized for the treatment of
septage reaching Konnothpuzha.

9 Poverty alleviation | To provide coir geo textiles The work to be initiated after the
unit over the bund formed using rejuvenation works completed
excavated soil to prevent soil

erosion.
10 | Tourism To implement projects for Directed to implement the
Department beautification of river banks beautification of the river banks
to increase the tourism and new projects for the
potential. modification of the same.

The Nodal Officer, also informed that the District Collector, Ernakulam who is the Chairman of
Joint Committee constituted as per direction of Hon’ble NGT (SZ) under OA 237 /2017 is
reviewing the progress of action taken by various departments for river rejuvenation on
monthly basis. The Chief Secretary of the State is also reviewing the actions taken by the Joint

Committee for river rejuvenation.

In continuation of the presentation given by the Environmental Engineer, the Superintending
Engineer, Minor Irrigation also presented the action taken by Irrigation department to
rejuvenate the river and also given a detailed presentation about the project proposed by the
Irrigation department for river cleaning, water hyacinth removal and also maintaining flow in
the river. The relevant orders of Hon’ble NGT, Southern Bench OA 273/2017 dated 24.01.2020,
16.08.2021, 11.11.2021 20.12.2021 and 02.03.2022 pointing out the action reported by State

Govt is enclosed as Annexure 2,3,4&5.

After the discussions the Joint committee opined that since the State Govt had
already initiated actions for the Konothupuzha river rejuvenation and the matter is already

under consideration before the Hon’ble NGT, Southern Zone (OA 237/2017), the committee
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'

shall report the above actions before the Hon’ble NGT, Principal Bench for further abbropriate

directions in this regard.

A\ qu\\\\@\%’w._\____’

Dr. Murali Krishna Chimata;
Scientist ‘E’, MOEF&CC,

2 B

The Deputy Collector,
Land Reforms, Collectorate,Ernakulam

Thrippunithura Municipality

M

Sri. Vivek.K, SEE/Sc D
Central Pollution Control Board

The Superintending Engineer,

Minor Irrigation

L

Smt. Sreelakshmy P. B,
The Environmental Engineer, KSPCB

BQPaQe
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Before the National Green Tribunal (Southern 7onal Bench) at Chennai

-~ }-Ij
Application nE” f’?)f 2017

Manakunnam Viliage. .
padashekara Samrakshana Samithy - Applicant

Registration NO, ER 429/09
Qh.\f))’(’.&b@m}é})l by Sewthiatj
\e
Thripunithura Municipality & 15 Others - Respondents
SYNOPSIS

This application is filed to save ‘A FRESH WATER FLOWING RIVER’ named

'KONOTHU PUZHA" in Ernakulam District from the slow death caused by
activities of men. This river named “Konothupuzha” runs in north south
direction passing through the areas comprising Udayamperoor, Amballoor,
Mulamthuruthy, Chottanikkara grama Panchayath and Tripunithura
Muncipality in Ernakulam District. The total length of this river is 17 K.M

starting from Vettuvelikadavu at lrumpanam and ends at Puthenkavu in

Udayamperoor. North end starts from the Chambakkara Canal and in south

it discharges into the Vembanad back water through Poothotta kayal. Its
width vary from 30 meters to 90 meters and depth 3 meters to 4 meters .
This river gets flooded with fresh water during the monsoon period from
June to January. The nearby residents four Grama Panchayath and
Municipality wholly depend upon this river for their potable water, fishing ,
bathing, cloth washing and irrigational purposes. Now this river faces ill
health caused by the peoples surrounding it. Non flow of water, soil
erosion, encroachment of people , unscientific construction of sluice cum
regulator bridges, dumping of waste, unnatural growth of weeds and slime
and failure to maintain sand bund. All this leads the above river to faces

death by day by day hence t.his application.



Form 1

Before the National Green Tribunal(Southern Zonal Bench) at Chennai

Application No:‘3:?2017

Memorandum of Application
(Under Section 18(1) read with section 14 of the National Green Tribunal
Act, 2010)

Between:-

Manakunnam Village, Padashekara Samrakshana Samithy Registration No, ER
429/09 kandanad P.O. Ernakulam District PIN-682305 Represented by its
Secretary K.P. Varghese, PH N0.9497276001.

Respondents:-

1. Thripufithura Municipality, Municipality Building, Thripunithura,
Thripﬁnithura P.O, Ernakulam District, Kerala PIN-682301, (Represented by its
Secretary)

2. Ambaloor Grama Panchayath, Panchayath Building, Kanjiramattom,
Kanjiramattom P.O. - Ernakulam- District, Kerala, PIN-682315 (Represented by its

Secretary)

3. Chot!anikara Grama Panchayath, Panchayath Building, Chotanikara —Ernakulam
District,-Kerala, PIN-682312 . (Represented by its Secretary) .

4. Mulanthuruthy Grama Panchayath, Panchayath Building, Mulanthuruthy,
Mulanthuruthy P.O, - Ernakulam District, - Kerala  PIN- 682314 (Represented by

its Secretary) .
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Kevialdy |
\/f The Chief Engineer, Water Authority, Central Region, Kochi, Emakulam District,

Kerala, PIN-682030.

D
& The deputy Director, Survey and the Land Records, Civil Station Kakkanad —
v ;
Ernakulam District,- Kerala , PIN- 682030

\/é'. The Principal Agricultural Officer Civil Station Kakkanad — Ernakulam District, —
Kerala , PIN- 682030

vdf). The District Soil Survey and Soil conservater Department, District Soil

Conservator office, Kakkanad, Ernak [_am)District., Kerala, PIN-682030. (P.v{)ﬁww fac) !'*/fJ
rﬂw )

Sarves oig] Qe ¥ aep o)
f(Kerala State Pollution Control Board, Pattom P.O. Trivandrum, Kerala,

Arn & s.-" @_'} k‘“ (3\)(\{\ }_f‘rn‘.'\;n.)
PIN-695004. (Ql\ S :

2. The Chief Engineer, Irrigation and Administration, Public Office Building,
Museum P.O ,Thiruvanathapuram District, Kerala, PIN-695033.

\/{The Chief Engineer, Kerala State PWD (B&R) Public Office Building, Museum
P.O Thrivandrum , Kerala PIN-— 695033.

e

\/1'21. The District Collector, Ernakulam Collectorate, Civil Station, Kakkanad P. 0,
Ernakulam District, Kerala PIN- 682030(Represented by Government Pleader).

g
JdS. Principal Secretary, Kerala State L S G D, 4" floor, Secretariat annexe,
Thiruvananthapuram District, Kerala , PIN - 695001.(Represented by Government

Pleader)

LAG. State of Kerala (Rep.by The Chief Secretary) Govt. Secretariat
Thiruvananthapuram District, Kerala, PIN- 695001 (Represented by Government

Pleader)

The address of the applicant is as given above for Service of notice of this
application and that of their counsel Adv: PETER T. THOMAS, Door no. 104 1%
Floor K.H.C.A.A. Golden Jubilie Chamber Complex near High court of Kerala ,Kochi
-682031, Ph : no. 9447‘233249, e mail t.peterthomas57@gmail .com
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The Applicant above named begs to submit this memorandum of

application on the ground set out here under.

Facts in Brief

. This application is filed to save ‘A FRESH WATER FLOWING RIVER’ named
‘KONOTHU PUZHA’ in Ernakulam District from the slow death caused by

activities of men.

. The applicant is a registered association under Travancore Cochin Literary
Scientific and Charitable Societies Registration Act, 1955 with the aim of
protecting and conserving paddy fields, Wetlands and other water
resources in the wider interests of the Society. As part of it this applicant
had taken up various studies and awareness programmes aimed at
environment protection and submitted several complaints and
memorandam to the state local bodies and authorities concerned for
protecting these water bodies. As part of fulfilling its aim; the present
problem faced by this ‘KONOTHU PUZHA’ was taken by this applicant and
tried its maximum to solve it, thus leads this application.

. Details Regarding this River ‘Kenothupuzha’

This- river named “Konothupuzha” runs in north south direction passing
through the areas comprising Udayamperoor, Amballoor, Mulamthuruthy,
Chottanikkara grama Panchayath and Tripunithura Muncipality in
Ernakulam District. The total length of this river is 17 K.M starting from
Vettuvelikadavu at Irumpanam and ends at Puthenkavu in Udayamperoor.
North end starts from the Chambakkara Canal and in south it discharges
into the Vembanad back water through Poothotta kayal. Its width vary
from 30 meters to 90 meters and depth 3 meters to 4 meters . This river
gets flooded with fresh water during the monsoon period from June to
January.

. Utilization Of River

By using the fresh water in this river irrigate around 3500 Acres of paddy
field in the surrounding area of above four grama Panchayath and one
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requirements of people by filling water in’ Ponds ' Wells and, other water

resources. When a study was conducted reveals that 32 variéties of fresh

water fishes presence in this river. People in an around directly used this
river for fishing, bathing, swimming, washing cloths and watering

agricultural activities.

Status of RIVER during Different Climate

When the summer season approaches, the frash water flow of this river
slowed. The rivulets which enriched the fresh water flow to this river dried
up in summer. SO in order to Curb the fresh water in this river getting
mixed with the saline water of “Arabian Sea’ on the western side; each
year, manually made sand bunds were constructed on its northern side at
vettuveli and southern side at puthenkavu. As there is no tide in this river,

J
it does not come under the perview of CRZ.

Bridges constructed Across this River
In the total length of 17 k.m of this River, twelve bridges were constructed

_by Respondents and Southern Railways. From the twelve bridges

constructed four bridges were constructed by respondent number 12. All
these-bridges are regulator cum sluice Bridges and are Motorable. Places
of such bridges constructions are as follows:

1.Puthenkavu Regulator cum Bridge.

2. Kaniyaveli sluice cum Bridge &.

. Nedungapuzha sluice cum bridge.

4. Vettivelikadavu sluice cum Bridge.

Six Bridges were constructed by respondent number 13. Piacgtéss of such
bridges constructions are as follows:- i

1. Mattathankadavu Bridge. &.

2. Nadakavu Bridge.

3. Kandanad Bridge

4. Puthiyakavu Bridge _

g el
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Other than the above 10 bridges; Southern Railways constructed
two bridges across this river at Tripunithura and Irimbanam Refinery Yard.

-

. Present Status of this river

At present this river is dying day by day. To know the problems affecting
the present position of this river, the applicant with the help of “Kerala
Sasthra Sahithya Parisheth” Ernakulam District Committee and
Mulanthuruthy Mekhala Commikttee conducted a detailed study of this
river. This . organisation (K.S.S.P) stands for Scientific study of
Environmental issues, nature study and other studies which are helpful for

the wellbeing and upliftment of the society.

A study team was organised by the K.5.5.P under the chief Investigator
Mr.K.A. Mukundan , Dr. p.Chandrakumar,{Prof. Chemical Occeanography)
and Dr. R. P.G. Shankaran Namboothiri(Prof.Stactics departmenﬁboth from
Cochin University of Science and Technology (Cusat) guided the study team.
The team conducted their study from February to July 2007 and submitted

their report to the applicant.

In this report they have pointed out the following issues faced by this

“river.

(i) Non — Flow of water

At Present free flow of water through this river is arrested due to

the unscientific construction of Bridges across this river.

The respondent No.: 12 constructed their Regulator cum sluice Bridge
at Kaniyavelli divided this river water flow. This bridge was constructed
encroaching the river on both sides. Why they constructed this Bridge in
the middle portion of river is only known to them. Moreover the bottom
flow of water in this river was obstructed by construction of concrete
bunds for resting sluices . The same is the situation for all the sluice bridges.
The height of the concrete bunds above than the river bed restricts the
water flow of this river. Now this bridge are used for motor vehicle 16



The respondent No.12 and 13 constructed the bridges en(:roa-ﬁ.hfng the

River on both sides to an extent of 6 meter. Thus they have reduce the length of
the Bridge, thus they reduced the construction cost. But it affected very much

the flow of water through this river.

(b)  Soil Erosion: - Due to the soil erosion of bot_l:l_gsides of the river and from

)l

rivulets affected the depth of the river. This resulted the free flow of water.

©(c") Encroachment by People: - in some places suddenly the width of river

reduces. Prima facie we can S€€ on both banks of the river in such places
encroached by people. This resulted the free flow of water.

(d) Unscientific Construction of Regulator cum Sluice Bridge

The respondent No.12 constructed permanent Regulator Cum Sluice Bridge
on Vetuvelikadavu and Puthenkavu. The R12 failed to maintain this sluice
properly and it was deg%rg:{i within years. The unscientific construction of this
Regulator Cum Sluice eauses the free flow of water. [n order to function the
sluice they reduced the depth of river on that side by putting concrete bunds in

heights in the base of the river bed .

R12 constructed sand bund on both ends of this river when the summer

approaches. But when the monsoon cOMEes, even-theugh this sand bund breaks
on both sides. Non removal of sand used for construction seriously affected the

free flow of water through this river.

(e) Dumping of waste by People

The four Grama Panchayath and one Municipality through which this river is

flowing, these local bodies allowed to dump all kinds of waste to this river. These
L e b b e e e sellaebiesn and
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inhabitancy dumb all their wastes in to the river and rivulets %ig{;Wing in to the
river from far of places. Septage also is being put into the river . These local
bodies are not také‘%nv action to prevent the general public from dumping wastes
into this river. When the monsoons arrives all those wastes enterthe river. The

entire river and its surrounding as getting highly polluted and become a source of

diseases.

(f)_Unnatural growth of pistia (weeds) and Slime
e R,

When the flow of water in thisr\get arrested, the pistia (weeds) and slime
increase above the natural growth and cause hindrances to the free flow of water
and proper use of this river. Due to this at present even a country boat is not able
to paddle through this river. The drinking water pipe line laid at bottom of the
river near i<andanag${1‘2[_3l’r(i¥dge at Udayamperoor Panchayath for the Drinking Water

Project is also interrinig tHe free flow of water.

All the above causes helping each other to affect the free flow of water,
polluting the river and reducing the width and depth of river . In the result, this

river slowly dying each day by day.

(8) To make the matters more worse during the last two years the R 12 failed to
construct sand bunds on Puthenkavu. Thus in summer the water in this river
mixed with saline water. The cultivation of paddy completely stopped. The
fishing in this river also stopped. Salinity enter the neighbouring fresh water
sources like rivulets, ponds and well also. During summer the people look for
fresh water supplied by the local bodies through water tankers.

(9) To know a bird’ eye view of this river; the survey map of Kerala State no.58
C/5 and C1 is produced and marked as Annexure-A1.0n 2-12-2007 attaching the
report of K.5.5.P. this applicant submitted representation before the respondents.
That representation is produced here with and marked as Annexure A2 (its true
English translation is produced and marked as Annexure A2( (a)series). The
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Annexure 4 (a) series. A report of this river appeared in H?Nbl_} DAILY on

September 4 of 2013 is herewith producu | and marked as Annexure A5. ﬂw:: 7 _
f\& \,\‘Q“’k 't INETYT) [\3 £ {"\ nedmis \‘ RO ‘ \" s k\,&d 5 'If N f\LllQ{_ ﬁk H’\T '\I {
Much water has flow through this river till today these respondénts eyes were
blind folded and ignore the genuine public cause. Hence this petition.

) VL)

(1) The local bodies through which this river is flowing is duty bound to protect
this river in its original shape for the wellbeing of this surrounding residents.
Even after receiving the Annexure A2 A3 and A4 their ostrich  Policies
towards this river seriously affected it original position attract these Hon'ble

Tribunal actions against them.

(2) The respondent No.8 is duty bound to conduct a survey whenever
encroachments of public property noticed by them. The serious lapses and
laches shown by this respondent even though they were noticed the
encroachment of this river by this applicant. Hence this Hon’ble Tribunal’s
interference is very much needed.

(3) The respondent No: 10 is ready and w:llm;, to de”‘r"‘*‘sﬁl,ﬁ.’lﬂ ELD?ChrU,em
done to this river, if they got the report of H8 Hence when this report of
R8 was filed this Hon’ble Tribunal’s, mterventlon is necessary for its

. . /
implementation.

(4) The respondent R11 is duty bound to give notice and take action against the
local bodies regarding the proper disposal of wastes generated including
septage waste. Inactions from their part invite this Hon’ble Tribunal

intervention.

(5) The respondent no.R12 and R13 shall demalish all the bridge causing the
free flow of water through this river. Their inaction invites this Hon'ble
Tribunal’s intervention.

(6) In order to re-claim the old position of this river the satellite picture of this
Slare and Annexure Al are very helpful to the respondents. But no action
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sfter notice by this applicant they allow the R% 12 from non constructlon of
cand bund on Puthenkavu. Thus allow to destroy the paddy cultivation.
Hence this Hon'ble Tribunal’s intervention highly necessary-

(8) The suggestion in the Annexure A3 report submi tted by K.S.S.P. must be
implemented at the earliest to protect this river and regain its orginal
position for which this Hon’ble Tribunal intervention is highly necessary.

(9) The K.W.A. R7 draws their water pipe line near Kandanadu Bridge at
Udayamperoor Grama Panchayath across this river parallel to the water
level very much affected free flow of water and water transport. They must
re- !a% this pipe line under the river bed. The only the present hindrance
caused by this must be removed for which this Hon’ble Tribunal’s

interference highly necessary.

LIMITATION

This applicant submitted that this is a continuing cause of action and
against which no remedy is taken by respondent. There-is-no-questionof
falling thisapplicatien within the-period -of limitation.. Therefore this

application is within the period of limitation.

~ INTERIM RELIEF _
n\ c\l Tris 5% Meakem s Hmaﬂpb-d@- ’;mhmoa.@ W??‘j b“'

P '{kﬂ D‘J"’ le
(1 )lssue an order to the Respondent 1 to 6 to make immediate steps to
collect the waste of all types include steptage from public and private
and make arrangement to.dump it at B}Rmapuram waste treatment

plant.

(2) Issue an order to R& to survey both side of the river using old survey
sketch and old satellite map within a time bound fix by this Hon’ble

Tribunal and files its report.
(3) Issue an order to R12  to construct sand bund on either ends of this

river before summer.

For these and other grounds to be urged at the time of hearing, it is2Q
Oy N o 5l O ey o S (R ST Dleased to




RELIEFS

lssue an order to respondent 14 to 16 o co-otdinate and make
2 master plan so as to re-gain the old natural lie of this river

and free flow of water through this river.

lssue an order to R8 to survey this river on both sides using old
survey sketch, and old catellite map and point out the
encroachment done in it.

Issue an order to RIG to remove all obstruction done this river

as per R8 survey report.

Issue an order to Rl to R6 to protect this river and to do the
necessary for permanent way of collecting and disposing of
wastes and  steptage waste.

lssue an order to R11 to supervise and monitor the waste
disposal and septage waste disposal by R1 to RS.

lssue an order KW.A. R/ to remove the pipe line drawn across
this river and re-lay its , so as to become completely under the

river bed.

(VIl) To grant such other reliefs as this Hon'ble Tribunal deemed fit

to grant

And

(Viii) To award the Cost

Dated this the 23" day of October 2017

VERIFICATION

| K.P. Varghese S/o. late Peter, residing at Kavilleswarath home,

Kandanad P.O.,

Ernakulam district, secretary Manakunnam village,

padashekara Samrakshana Samithy Reg.no. E.R 409/09 Kandanad P.O
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Before the National Green Tribunal (Southern Zonal Bench) at Chennai

-

Application No: 2017

Manakunnam Village,

padashekara Samrakshana Samithy : Applicant
Registration No, ER 429/09
| ? .; p N g L;‘g- ]
r R i}avﬂxxu\vc:‘\ P \ 5.5 RS i %
? NS
Thripunithura Municipality & 15 Others : Respondents

-(Under Section 18(1) read with section 14 of the National Green Tribunal

Act, 2010)

Adv: PETER T. THOMAS,

Door no. 104 1% Floor K.H.C.AA.
Golden Jubilie Chamber Complex
near High court of Kerala ;
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pefore the National Green Tribunal {Southern Zonal Bench) at Chenna’ -
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Application Né’ D?’ZOl?

Manakunnam Viilage
padashekara Samrakshana Samithy . Applicant .~
Registration No, ER 429/09

Ve
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Thripunithura Municipality & 15 Others - Respondents
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Annexure -2

’ Item No. 07
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 237 of 2017 (82)
IN THE MATTER OF:

Manakunnam Village,
Padashekara SAmrakshana Samithy

.. Applicant(s)

WITH

Thripunithura Munlcnpallty, Kerala
and others. i

G. Stanly

7Y M/s.SA. Jawahar Basha for R2,
~R3 R4 and R6.

» M/s.EK. Kumaresan
1. John Alexaoder for

The grievancetin this petition is regéfding pollutio aused in Konothupuzha
de -

which runs through Udayanpéér'oor, Ambailoof?éf\)lmamthuruthy, Chottanikkara and

Tripunithura of which one |sMu"n10|paI|ty “and others are Grama Panchayats.
According to the petitioner, respondent no.12 constructed a regulator cum sluice
bridge at Kaniyvelli which divided the flow of river. The bridge was constructed,
encroaching into the river bed on both sides. They also gave the details of the

number of bridges constructed and according to them respondent no.13 had
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constructed bridge at Karingachira, Puthiyakavu and Kandanari. They also gave tf‘.'
ill effect of this as follows:

“Soil Erosion: Due to the soil erosion of both sides of the river and from rivulets
affected the depth of the river. This resulted the free flow of water.
(c) Encroachment by people: In some places suddenly the width of river reduces.
Prima facie we can see on both banks of the river in such places encroached by
people. This resulted the free flow of water.
(d) Unscientific construction of regulator cum sluice bridge

The respondent No.12 constructed permanent regqulator cum sluice bridge on
Vetuvelikadavu and Puthenkavu. The R12 failed to maintain this sluice properly and
it was destroyed within' years. The unscientific construction of this requlator cum

much affected the ‘purity of water and free ﬂow of river. The inhabitancy dump all
their wastes info the river and rivulets ﬂowmg into the river from far of places.

Septage also is being put into the river. These local bodies are not taking any action
to present the general public from dumping wastes into this river. When the
monsoons arrives all those wastes enter the river. The entire river and its
surrounding as gelting highly polluted and become a source of diseases.
(1) Unnatural growth of pistia (weeds) and sfime:

When the flow of water in this river get arrested, the pistia (weeds) and slime
increase above the natural growth and cause hindrances to the free flow of water and

2
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9 proper use of this niver. Due to this at present even a country boat is_not able to

paddle through this river. The drinking water pipe line {aid at bottom of the river near
Kandanadu Bridge at Udayamperoor Panchayath for the drinking water project is

also interfering the free flow of water.”

2. They also contended that people are dumping waste and construction and
demolition waste and also dump on the river bed. There is no mechanism provided
by the local bodies to maintain and clean the river to provide free flow of water. They
filed the application seeking the following relief.

“Issue an order to re
regain the old natura lie of this river and free flow of water u%h this river.

ndent 14 to 16 to coordinate and: e a master plan so as 0

A :

3. Second respondent fi tement contending as follows:

“Konothupuzha is a tributary of Vembanad Lake flowing in the South-North direction
of the Western border of the 2™ respondent Panchayat which is situated in
Mulanthuruthy Block, Erakulam District. The river flows for a distance of about 31/2
kms touching the 2™ respondent panchayat. Though width varies from place o
place, there is an average width of 10 meters for the stretch touching the i
respondent panchayat.

It is submitted that the river has historical significance. The produce from Thottara
Punchayat which was known as the granary of the erstwhile Kochi Sate was moved

3
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through this river. Similarly the transport of goods between the erstwhile Travancoy

and Kochi Princely State took place through the Konothupuzha river. At one point of

time people residing on both sides of the river depended on the river even for
drinking water. People living in the Eastern side of the river within the limits of the
respondent Panchayat depended on the river for their agricultural needs. Similarly,
the traditional fisherman on the westem side of the river within the limits of the 5"
respondent also depended on the river for their fivelihood.

5. The brakish (salf) water from the Vembanad lake on the southern side enters
the river during the summer and destroy the agricultural activities. In order o stop this
a temporary bund is being constructed every year by the irrigation department for the
past several years. This affects the natural flow of water through the river and affects
@%tes that are being dumped in tﬁ’%@;var The situation was
by the fact that those living by the side _oi' th’éa river did not have
) the effluents from

the drainage of thel

further aggravs
and even those who had toilets used to

toilets of theiriow
the toilet river. The Ambalioor Grama Panchayat has prov.
to coverﬁ_Q houses within its limits on subsidy basis to process the waste
generat; “ffom thehouseholds. Further the Amblloor Grama ﬁ:
successfully .peratmg a waste proce%smg p!ant at the Ar:ayank u market of the

:'_ flowing from

 bio gas plants

yat is also

the farg"e patc:hes of gra’é‘s, water hyacfﬁths whfc
%ts the na‘fural ﬂoﬁ* of the nver As the nve ows: further north the

Puthankavu fo ensure natural een dysfunctional for last several

years. In these circumstancés‘? around one: yeaf back the waste was removed and
the river-clganed up under the auspices of certain organizations. At the time there
was significant improvement in the colour of water and the natural flow of water was
restored to an extent. However, with the advent of the summer season the temporary
bund was again constructed to protect the crops and the river went back lo ils
previous condition. - Therefore such plans have to be continuous in nature fo ensure

complete success.
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8. It is submitted that it is not an easy task to remove the waste that has been
depositing over the years. It would require spending of large sums of money and
manpower. If the said work is carried out by including in the project/non-project
works of Amballoor Grama Pachayat, it will lead to a situation when no funds are
available for other essential activities in the Panchayat. The present financial
position of the 2" respondent panchayat does not permit removal of waste from the
river using own funds alone. Since the Mjullunkal Thodu (Canal) which starts from
Puthenkavu. the southern end of Konothupuzha and ends at Millunkal Junction is
also to be cleaned in the same manner, second respondent Grama Panchayat alone
cannot take up both the works.

Since Konothupuzha river becomes narrower as it proceeds North, the best
method for waste -d?fgj’p%sal in the river Is to let in wal ntg the river from the
Vembanad Lake during the high tide. However, effective ste hould be taken to
ensure that no’ ages is caused fo the agncu!tura! crops*-For th.fs pumpose an

wastes. The State Govemment pohcy in (hrs rega."d is to encourage the processing of
bio waste at the source itself than fo collect it and try to process it at a centralized
treatment plant. Many a campaigns have been carried out to spread this concept in
the last two three years and during August 2017 a campaign named freedom from
wasle was conducted covering all the households and shops and establishments in
the panchayat area.The 3™ respondent Panchayat has implemented projects for
providing bio gas plant at subsidized rats to residents and many of them have already
started using one or other type of bio degradable processing methods, Similarly,
throwing of bio degradable wastes wrapped in plastic covers along road side or in to

C
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canals and rivers have come down considerably as a result of these campaigs_

undertaken by the third respondent in the last one or two years. People are now very

much aware of the negative effects of these unhealthy practices and very positive
change is being seen in this regard. Ward level Health and Sanitation Committees
constituted under “Arogya Jagratha — 2018” campaign also lakes a very vigilant stand
against these type of practices. It is submitted that community based social pressure
has started developing against the very few persons indulging in these type of
practices.

5. It is submitted that 3™ respondent Panchayat before issuing license to
commercial establishments, in tune with the State Government policies, take efforts
to ensure that all the commercial establishments have necessary waste management
facilities like bio pots OF bio gas plants etc to dispose of i‘ﬁe‘ bio degradable wastes in

_ -;'f‘?he Chottanikkara Panchayat. Hence there is; gp su
gy
wasles ber‘ led up and being dumped mto water bodies. o

-t

&%faﬁ as septic wastes are& d'cﬁ‘:cemed the

MWW

respdhdent panchayat haveggodets w;th
\° %% i " o B

Fehat the neflly

n% \permits ‘it S ensure

the enforcement of waste d;sposa.' rufes Frequent inspections are carried out with

the help of Public Health Wing of the Health Depariment and proceedings are
initiated if any one is found to be dumping waste in the road, canals, public places or
rivers. Chapter 20 of the Kerala Panchayat Raj Act, 1994 provides for public safety
and health. The 3™ respondent Chotanikkra Grama Panchayat is enforcing the
provisions of the Kerala Panchayat Raj Act, 1994 and the rules made thereunder.

9 Itis also submitted that local bodies especially Grama Panchayats do not have

adequate authority, financial resources, manpower and technical expertise (o

6
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o undertake major works like restoration of a large tiver. Only the State Government
Departments like irrigation, Public Works, Soil conservation and survey and land
records acting coordination can prepare and implement a master plan for the eviction
of encroachments in the river if any, and also for clearing of weeds, grass growth and
dredging of river bed to ensure free flow of the river.

10. It is submitted that all eamest efforts are being taken by the 3™ respondent
Chottanikkara Grama Panchayat to ensure that no wastes are dumped or septic
wastes are flown in to the Konothupuzha river.”

4. Fourth respondent filed statement contending as follows:

“The Konothupuzh%vér start from the Chambakkra Gagaa! at Thrippunithura as a

tributary and ] asses through Thrippunithura, Chotamkk ra, Udayamperoor,

only the
removed du.

through the river. “f@s%%%_ A

4. It is submitied that the Emakulam D:'stn'c@@%‘ﬁ&hayat had a project during the
period 2011 -2015 to improveif-thgf__“wa?érwﬂolgv;rh‘rough the Konothupuzha river by
removing he vegetation and silt/mud, with rhé cooperation of farmers and volunteers.

Though this was a first step to protect the river, it was only limited to the removal of

the vegetation and water hyacinths '
5. There is no dispute about the fact that Konothupuzha river must be revived in a

manner making it useful as freshwater source, for agriculture and fishing. It is

submitted that Konothupuzha river passes through more than one Grama Panchayat.

Section 218 of the Panchayat Raj Act, 1994 inter alia provides that all public water

courses (other than river passing through more areas than one Panchayat are which 31
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the Government may by notification in the gazette, specify) shall stand transferrech
and vest absolutely in the village/grama Panchayat. It is submitted that
Konothupuzha river passes through various Grama Panchayat, and hence the 4"
respondent alone cannot take up any project with respect to the Konothupuzha river.
6. The allegation of the petitioner that the river is becoming polluted as
panchayats have no waste arrangement in place is false and hence denied. This
allegation is not correc, More so, in the case of 4" respondent Maulmthuruthy Grama
Panchyat. The 4" respondent panchayat has instalied a biogas plant for the disposal
of the waste from the fish and vegetable market of the panchayat. The panchayat
has also appointed an employee on contract basis to collect and dispose of the
waste and the biogas plant is operating effi ciently. Addrt.'onaﬂy, the 4th respondent
ﬁ}ore than 1000 biogas plant to hou§hofds within its limits to

panchayat has givel

ffted that strict instructions have been
" segregate and process biodegradabfe and

g steps to clean and rernove mud
from cultivatable paddy fields, channels and’ °~eehafs in the Grama Panchayat by
including it in the Mahatma Gandhi Natonal Rural Employment Guarantee Scheme.
This will include those canals which flow into Konothupuzha river.

9. |t is submitted that the length of Konothupuzha river which passes through
Mulanthuruthy Panchayat is comparatively less compared to that of other local Self
Government Institutions. It is further submitted that Mulanthuruthy Grama Panchayat
is willing to cooperate with any project in connection with the protection of the river.”
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5. Sixth respondent today filed statement contending as follows:

“As per Section 218 of the Kerala Panchayat Raj Act 1994 waler course springs
reservoirs etc in Village Panchayats (Grama Panchayts) vest with absolutely in the
Village Panchayat which are 1% tier Local Self Government Institutions. Further under
Section 166 “maintenance of waterways and canals, collaction and disposal of slid
wasle and regulation of liquid waste disposal” are coming under the mandatory
functions of Village Panchayats.

4. The said Konothupuzha flows through the areas comprising Udayamperoor,
Ambalor, Mulamthuruthy, Chottanikkara Grama Panchayats and Tripunithura
Municipality.

5. The District Paanayat Ernakulam, a 3™ tier Local Seh‘ Government Institution,
has no direct o@ntrelﬁo% mandatory functions on the nver‘s'?nd ater bodies coming

'ubmftted that the

irrigation Def ar:‘g ent, Government of Kerala is the appropriate aut gnty which has
got control'and jurisdiction over the Konothupuzha. -More ove?% y the irrigation

" t Government of Kerala has the techmoaf knowhow toyrestore and revive

Depart

maku!am cannot Igee,mF Js eyeSgoiosed over the thin

% However D:stnct Pan "hayat Emaku!am«.'s ke

I i ?'y
e res oranon of the pggt g!ory oi Ihe nveé
4 ot @ %f

thupuzha requrres ‘a huge sum:

.y

such a scenario.”

6. Eighth respondent filed statement contending as follows:

“It is submitted that the applicant herein had submitted an application to this

respondent on 03.06.2017 for removal of encroachment from the river bed. As per

G.O.{ms) 200/2010 revenue dated 31.05.2010 an as per GO.(ms) No.303/2017

Revenue dated 26.08.207, the Tahsildar (LR) alone is competent to deal with the

matters relating to survey disputes. So, in compliance with the above Government
9
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orders, this respondent has forwarded the application submitted by the applica
herein to the Tahsildar (LR), Kanayanor Taluk for further action.

5. It is submitted that this respondent has no authority to survey the land for the
purpose of identifying the encroachments and hence this respondent is not a
necessary party to this petition and the application submitted by the applicant had
been rightly forwarded by this respondent to the concerned Tahsildar (LR) and it is for
the Tahsildar (LR) to take action upon he request of the applicant.”

7. Pollution Control Board viz., 11" respondent filed their statement stating as

follows:

"It is respectfully su@ ifted that the application is filed a!leg;ng total deterioration of

the river Kon pt};iha Konothupuzha is a small river ﬂowm through the areas

comprising  the lowing panchayats like Udayamperoor A; o Mulathruthy,

f sluice cum
> and-failure

”wm

on Orho river syste

taf tof t?)e conserf’?f

/a te

Itis subm:tted tha afn insDl : dt
office of the board at Ernakulam on 11. 12, 201' 7 based on this application. During the
inspection it could be noticed that large quantities of wastes which include both solid
and liquid were reaching the Konothupuzha river directly and also through the canals

and streams joining the river. Another thing noticed was that a large number of

ri.

sewage outlets were open directly to the Konothupuzha. It was also brought to the
notice of the board by the public that unauthorised dumping of septage to the river
also was taking p!aée during the wee hours. The enquiry conducted by the board
revealed that the issues raised in the application are genuine fo a great extent.

10
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3. It is humbly submitted that discharge of septage, sewage and other.solid waste
will definitely pollute the river. Also it will contribute significant amourit of nutrients
such as nitrate and phosphate causing growth, of weeds and alagae. This wilf
ultimately interrupt the free flow of water and also will reduce the concentration of
dissolved oxygen of the river. Based on the inspection findings, directions were
given to the concerned local bodies to take necessary action towards the protection
of river. Copy of the direction dated 12.3.2018 is produced herewith and marked as
annexure R2(a). Conservation of river system is the collective responsibility and effort
of the executive agencies among the respondents. For this a separate action plan
and a detailed estimate has to be prepared after a detailed study of the issues for the
restoration of the river system. Since the pollution control board is a regulatory

cutive agency its role is limited in D?Ei_i.s_f%garﬁcu!ar case.”

agency rather than

& -

8. ﬂé_spor;dent no.12 filed statement describing the man ¥ in which the
i ;

‘bridge was

spectfully submitted that Puthenkavu Reg Ian‘or?1 .
ylator \GUAGH

constructed 50 years back ~during peﬂod when Water Resoucce Department and
' § handed over

0Q epartments in

ter intrusion to

in Ambaﬂoor Udayamperop%g,v Chott Mulanthuruthy

umthura *Mumgrpahty g%t also; e
IandgKanjiramattom. Dugsto.0lg

“as the sole bridge
e, the shutters of the

Panchayats

connecting Puth

regulators have rusted out and-Eence present!y not functional.

4. It is submitted that the Vettuvehkadavu s!u:ce cum bridge, Kaniyaveli sluice
cum bridge and Nedunapuzha sluice cum bridge were constructed for length lesser
than the width of the river on account of paucity of fund during the period of
construction. It is submitted that arresting of saline water intrusion necessitates
construction of sand bund since the length of sluice is not adequate to serve the
purpose. It is submitted.that the structure can be replaced with permanent regqulator
cum bridge depending upon the availability of the fund.

11
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5. It is further submitted that functioning of sluice requires concrete apron, both
the upstream and downstream of the structure which is inevitable. Therefore the

| recurring expenditure on putting up of sand bund can be got eliminated.

| 6. It is submitted that as far as Puthenkavu Regulator cum bridge is concerned,
' there is no such encroachment involved in the construction of bridge. The regulator
\ was constructed based on detailed soil investigation works and design by the
‘ department in accordance with the hydraulic parameters of the river. The concrete
bunds referred in the application are concrete aprons on upstream and downstream
! sides of the regulator which is an essential component to prevent soil erosion
adfacent to bridge foundation and also to reduce upliff pressure at the base. The
aprons are unavoidable for the stability of the regulator cum bridge. The aprons do

not obstruct the flow(6f water as it is constructed at the b%@ﬁifevel of the river.
7. It is also submitted that the existing shutters of the stru ure are found to be
eable.,A work is already arranged by the débartment to dismantle

n. It is submitted that a proposal for construcz‘.%n of a new regulator

i

2of the eé“rfﬁensﬁ’&nd by Various b &
submitted that Mul g rut{gg.v Chonnrkkaara and Uday
opposed the construction of eaﬁhen bund across*fhe Konothupuzh on account of the
fact that the bund is causing obstriction to passage of fishing boats, whereas,
Amballoor Pachayt, Authorities are pressing for the construction of bund as a major
portion of agricultural lands are located in Amballoor Panchayat and salt water
intrusion will definitely affect the productivity of crops. Hence, a meeting was
convened by Additional District Magistrate, Ernakulam on 6.10.2016 with various
representatives of th_e panchayats to decide about the construction of earthen bund
the above area in order to preserve the free flow of water. In the said meeting, it was
decided fo construct five earthen bunds across five sub streams of Konothupuzha on

It is
roor Panchayats had
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J the downstream side of the requlator adjacent to agricultural lands in Amballoor

Pachayat, otherwise it will spoil the agricultural productions and for the purpose of
facilitating the free flow of fish boats, it was decided not to construct any earthen
bund in the other areas.

9. According to the above decision, instead of a usual single bund across
Konothupuzha, five small bunds across various upstreams were constructed lo
prevent salft water intrusion to agricultural lands in Amballoor Panchayat in the last
year, though it is proved to be ineffective in resisting salt water intrusion. However,
due to paucity of funds, such temporary arrangement has been continued. It is
correct to state that the salt water intrusion can be effectively prevented only if the

barrier is constructed at initial point of salt water intrusion i.e., at the location of
espondent to construct

regulator.  Howev steps are being taken by the Té_,:

acent to the damaged regulator across Kon othupuzhas as done

&w ‘&@

s already e- tendered and expected to be aﬁﬁanged by the second

earthen bund

before. The wo
week of Néi'/emﬁer Therefore at present, there is no major o%&strgctron to the free

‘r_;.r

flow of rmer at pomon of Puthenkavu regulator.
Itis sub@tted that shutters of Puthenkavu regulator cum: Qndg

J"’;‘*\

and herggge-rt goes not serve the purpose ofa regufator presenrfy

10. Others have not f legl any statement though there are allegations against
some of the local bodies regardmg thelr contrlbutlon to pollution in the said river.

11. It is seen from the statements filted by some of the respondents that it is
admitted that construction of the bridges at least in some areas are not as per the
standard for maintaining the flow of river. It is also seen from the statements
submitted by the local bodies that though they admit their responsibility to maintain
the waterbody and maintain free flow of water in the river and make it pollution free,

13
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they are expressing their inability to maintain the same due to want of funds and wa.:
of coordinating of all stakeholders. It may be mentioned here that as per the direction
of the Apex Court in several decisions and also as per the provisions of the
Panchayat Raj Act and Municipalities Act, maintenance of water bodies are with local
bodies viz., Grama Panchyat, Municipality and Corporation and it is for them to make
necessary steps to protect the same. There is a responsibility on the local bodies to
prevent discharge of untreated effluents into the river and pollute the water, affect
flow of water by dumping garbage either solid waste or construction waste or other

waste. If the lo

«bodies have implemented the ‘provisions of Solid Waste

Management Rules, 2016, Bio Medical Waste (Management %@Iﬁes, 2016, E-waste

s
i

3ut most of the local bodies are shirking-their

L.

implementing the Rules, as expected from-them. They are &xpressing.their inability
- iy &R L v

7, 2
necessary funds for g_mipleg;e
.. .. . ﬁg' e
tect environments they

‘?‘% By § .‘wv i

& Wy 7

i

or man power is not a groun ﬁ' not dischargin%ﬁ%lair responsibility, as expected by
the statute. It is for the State GO\}erﬁ“fni;ntﬁ'éswvfell és local bodies to find out their own
method by which these things can be solved by preparing proper action plan to meet
the situation. They forget the fact that protection of environment is the primary
responsibility of the State and its machineries under Article 48A of the Constitution of

India. Further, importance of river is well known. Rivers carry water and nutrients.

They play a very important part in the water cycle, acting as drainage channels for

14
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s surface water. Rivers drain nearly 75% of earth’s land surface. They provide

excellent habitat and food for many of the earth’s organisms. So it is the duty of the
State machinery to protect the same, as part of right to life and it is the responsibility
of the State as enshrined under Article 21 of the Constitution of India. It is true that
there is a duty cast on the people also to protect environment as contemplated under
Article 51A(g), as fundamental duty, under the Constitution of India. But if authority
wants to penalise the general public for not following the Rules, the authorities must

discharge their responsibility in the manner in which they have to function under the

Rules.

7 ]
10. Itis in'a way admitted by all respondents that there_,lg_a__-

limminent necessity

to rejuvenat
v
cannot unge:

expertis

the same.

es, we, éIit” appro
| Y TRIE ol
f (‘1 Distrtct CoIIector E

11. So, _@r these crroumstanc

Board (3) Pubhc Works Dep ment (Irrlgatlo, ndge and Roads) (4) Secretary,

e b T et T L T T

T

District Panchayat, Emakulam (5) Commrssronere of the respectlve Municipalities

B L0 i e et il e

and Executlve Ol't" cers of the respectwe Grama Panohayat Secretary of the

Munlolpalltles and Grama Panchayats through whrch the river passes and is being

polluted to look into the matter and oome with a proper actlon plan wrth specnf‘ c trme

B S SR U S — y

llne to abate the po_llutlon' in the Konothupuzha river. If this will have to be extended

o e — S—— ——

to some other river stretch also, then they will have to connect those things as well
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1

for the purpose of preparlng a holistic action plan. Chief Secretary of the Sto

Government as well as the Pnncrpal Secretary of Urban Development Department

and PW D as well as Socnal Welfare Department and Environment Secretary and
Water Resources are directed to coordinate with the respective authorities to prepare
the action plan and submit the same before this Tribunal within a period of three

months. The Chief Secretary of Kerala State Government shall over see the same

and if necessary guidelines will have o be framed to implement the direction of this

Tribunal, the same be provided by the Chief Secretary of the State Government of

Kerala. District Co

' Ernakulam will be nodal agenc.; for this purpose mcludmg

e A i s ——

ediately by e-mail so as to enable them to compr"With the direction

re@gt to this Tribunal within the tlme men_gpned %&gg‘fgh e-mail @

T~ "
— o J...-—u—-'_ 20

2’ é
& &

ail. com

(Justice K. Ramakrishnan)

o ELML

( Saibal Dasgupta )
0.A.No.237 of 2017
24% January, 2020
kkr.
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Annexure -3

Item No.11:
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 237 of 2017 (SZ)
(Through Video Conference)

T AF

IN THE MATTER OF: A8, e i

e AR 'f,/

y ‘1 " VU
Manakunnam Village, N P

PNy M
Padashekara Sa shana Szﬁnithy Vo)
w k\_:'—‘; —1"nd v ‘ )

For Applicant(s): G. Stan

For Respondent(s): ‘ Haridas repr
Mr. A.V. Arun for R1.
M/s. Rukmani Venugopalan represented

M/s. S. Sree Kumar Associates for R2 to R4 & R6.

Mr. Sarathbabu represented

Mr. E.K. Kumaresan for R7, R9, R10, R12 to R16.
Mrs. V.K. Rema Smrithi for R11.

Mr. P.G. Jayashankar for R18.
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ORDER

1. As per order dated 04.06.2021, this Tribunal had directed the committee

to submit a further progress report regarding the decisions taken by
them in the earlier meetings and also directed the Kerala State Pollution

Control Board to file their actlon Ea}<en report and posted the case to
09.07.2021 for that purpose. Thereaft,er,/ the matter has been adjourned

from time to time by notificatioﬁ_ an‘d’.'lastly, it was adjourned to today

N

as per notift’ 'ﬁated 05. OSM

. When )Ay_/r came up for hearing today through Vide erence,
” bzon Smgh represented the applicant. \\ ridas
-—w T
represen l\g AV Arun for 1st respondent, /15 Ru
Ve 'MIaL ,re¢sented M/s. umar Associates dents
\\ ( //
S athbabu ted Mr san for

% 4
responde“g &l\mmﬁhﬂﬁf sented 11th
respondent al& PW '18t(pondent

. The Chairman and the District Collector who is the 14th respondent has
filed an action taken report dated Nil, e-filed on 08.07.2021 received on

13.07.2021 which reads as follows:-
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ACTION TAKEN REPORT SUBMITTED BY THE CHAIRMAN OF THE JOINT COMMITTEE &

LECTOR ERNAKULAM IN 70F LE NATIONAL GREEN
TRIBUNAL, SOUTHERN ZONE, CHENNAI ORDER DATED 04/06/2021

Name of the Petitioner : Manakunnam Village Padashekara
Samrakshana samithy, Kandanad P.O
Respondent 14 3 District Collector, Ernakulam

It is submitted that the Manakunnam Village Padashekara Samrakshana Samithy, represented by its
Secretary has filed an Original Application No.237/2017 before the Hon'ble National Green Tribunal,
Chennai, to protect the river named “Konothupuzha”, which is flowing through the jurisdiction of
Kanayannur Taluk, Ernakulam district.

Considering the said OA 237/2017 filed by the petitioners, the Hon'ble National Green Tribunal ,
vide judgement dated 24/01/2020, has directed to appoint a Joint Committee comprising of the following
members to prepare an action plan with specific timeline to abate the pollution in Konothupuzha river .

1) District Collector,Ernakulam

2) State Pollution Control Board

3) Public Works Department (Irrigation,Bridges &Roads)

4) Secretary, District Panchayath, Ernakulam

5) Commissioners of the respective Muncipalities and Grama Panchayaths

As per the direction of the Hon'ble National Green Tribunal, the State Government in its order under
G.O(Rt) No. 817/2020/LSGD dated 03/05/2020 has constituted a Joint Committee with District Collector,
Ernakulam as Chairman and the District level officers of the departments and the Secretaries of the
Municipalities and Grama Panchayaths through which the river passes as members .

In order to comply the order of National Green Tribunal, this authority had called a meeting of the
officials concerned on 15/06/2020. By considering the judgement of Hon'ble National Green Tribunal, the
District Collector has passed an order to form a sub committee with the following members to submit the
detailed Action Plan before the Joint committee.

1. Executive Engineer Minor Irrigation Division - Convener

2, Executive Engineer,Pollution Control Board,Kadavanthra,Ernakulam

3. Secretary, Thripunithura Muncipality

4. Secretary, Udayamperoor Grama Panchayath

5. Secretary,Mulanthuruthy Grama Panchayath

6. Tahsildar(L R) ,Kanayannur

A proposal was also submitted to the Government to add the members of the Sub Committee in the
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Joint committee formed vide G.O(Rt) No. 817/2020/LSGD dated 03/05/2020. The Sub Committee meetiné
held at this office on 06.07.2020. It is submitted that Konothupuzha forms part of Muvattupuzha river and
flows through Udayamperoor, Amballoor, Mulanthuruthy, Chottanikkara Panchayaths and Tripunithura
Municipality. The present pathetic condition of the river is known to have as a result of the following factors.
The 17 km long river is subjected to heavy pollution. It is contaminated with both biodegradable and non
-biodegradable pollutants. There are evident encroachments in various stretches of the river especially in the
reaches coming under Tripunithura Municipality. Due to heavy deposition of silt and infestation of
vegetation and water weeds, the river is almost stagnant. To protect the river, it has been decided to reduce

pollution, increase the depth of the river, clean it and remove encroachments.

In order to restore the river, eviction of encroachments is an indispensable step. The boundaries of
the river need to be clearly marked for preventing further encroachments. Then the Deputy Director of
Survey directed to survey the river banks to detect illegal encroachments on the river . The Local Bodies
have been directed to take steps to remove the encroachments identified in the survey and to identify the
sources of pollution and prevent pollution. It is proposed to make earthern bund on both sides of the river
with excavated silt and the same will be protected by spreading coir geo textiles to prevent soil erosion and
further encroachments. The District mission Co-ordinator, Poverty Alleviation Unit was directed to adopt
measures under MGNRES Scheme ( Mahatma Gandhi National Rural Employment Scheme to protect the
river bunds. The Executive Engineer, PWD Bridges Division was directed to identify the bridges blocking
the flow/restricting the navigation through the river and to make remedial measures so as to ensure free flow
of water and also to make navigation possible. The removal of excess silt deposited in the river ensure the
free flow of river. The Principal Agricultural Officer, Ernakulam was directed to take steps to make
available huge quantity of fertile excavated soil to farmers, to conduct soil test to assess the type of crops for
which it would be suitable. The District Mission Coodinator, Suchitwa Mission was directed to monitor

regularly the quality of effluent discharge to the river from various agencies /firms.

As per the direction issued from this Respondent, the Executive Engineer, Minor Irrigation Division
has formulated an action plan for the rejuvenation of Konothupuzha and the Detailed Project Report for
rejuvenation of the entire stretch of Konothupuzha amounting to Rs.20.80 crores is submitted before
Government and is being considered by the Government for approval. The copy of the Detailed Project

Report is submitted herewith.

Waorking progress of the duties so assigned above was reviewed by the committee on 23.07.2020, in
the presence of elected members of local bodies and Legislative Assemblies concerned. Subsequently, the
meeting was held on 17.08.2020 and 23.10.2020 to evaluate the progress of the work. Although it was
decided to hold a review meeting on 21.04.2021 after the General Assembly Election, it was postponed due
to the high surge in Covid positive cases in the District and the Lock Down of Covid Phase 2 and an online

meeting was held on 30.06.2021.
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As a conclusion in brief, the following actions have been taken by the committee so far.

Sl. Nameof Responsibilities assigned Remarks/Status

No. agency

1. Irrigation To carry out cleaning works for the 1. As per the decision in meeting held on 15.06.2020,
departm restoration of flow and to remove the emergency restoration works for clearing and restoring flow
ent temporary mud bund built to prevent salt in the most polluted reach of Konothupuzha from

water intrusion before the onset of Karingachira bridge to Nedungapuzha road in Tripunithura

monseon. Municipality was carried out for Rs.15 lakhs utilizing the
emrgency fund available under the disosal of
Executive Engineer ,Minor Irrigation, ernakulam.
Utilizing the deposit fund from Tripunithura Municipality the
immediate restoration work in the reach from Nedungapuzha
to Vettuvelikadavu is also completed.
2. Irrigation Department constructs temporary earthern
bunds during summer season at both outlet points of
Konothupuzha viz. Puthenkavu near Poothotta and at
Vettuvelikadavu , Tripunithura to prevent entry of saline water
so as to prevent destruction to crops and to prevent
contamination of ground water sources such as wells in areas
adjacent to river. The closing of bund in summer results in
stagnation of river water and the flow of entire river gets
restricted . Now the construction of a permanent Regulator
for preventing salt water intrusion has also been commenced
at Puthenkavu.After completion this regulator shutters could
be mechanically operated and hence the flow of water could

be regulated more effectively.

3. Detailed Project Report costing to Rs.20.85 crore to

implement the National Green Tribunal order have been
submitted to the Government for approval and heirarchical
sanction. Presently this Detailed Project Report is with
Special Working Group of State Government for further

action.

2, Local 1. To identify and restrict the polluting 1. Munuicipal Health Department has inspecxg the
bodies  sources directly to the river and indirectly establishments/Hotels discharging sewage/waste into the
through its sub drains /streams. river within the limits of Tripunithura Municipality and the
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2, To penalize the defaulters.— outlets setup for discharge of waste water have been removed
3. To deposit fund to the Survey department by giving notice to the establishments and flats which have
for conducting houndary demarcation of the been found to be discharging Waste/Waste water into the
river river.

4. To remove the encroachments. 2. Inspection conducted in Udayamperoor, Mulamthuruthy

5. To form ward wise Committees for and Amballoor Grama Panchayath, didnot find any

protection of river effluent/sewage flowing into the river.

6. To implement projects for waste 3. All Local bodies had deposited the survey charge to the

management so as to prevent dumping of Survey department’s Head of Account. Concerned local
solid waste and discharge of untreated Dodies are directed to make necessary arrangements to help
effluents thereby contaminating the water ™ SUTVEY works of the river .

source. 4. Steps are being taken to place surveillance Cameras in

places where waste is found to be dumped into the river.

5. Net is installed on both sides of the bridges over the river.
6. House hold level composting units have been set-up in all
local bodies, Community Level solid waste management
plants in Chottanikkara, Amballoor Grama Panchayaths and
Tripunithura Municipality and Institutional Level Waste
Management Plants in all Panchayaths.

7. Haritha Karma Sena is conducting door to door collection
of non-bio degradable waste in al local bodies. The
collected non-bio degradable wastes are segragated at MCFs
and trades to authorised waste dealer companies.

8. A Septage Treatment Plant of capacity 1.5 MLD is
proposed at Brahmapuram as a part of Urban Agglomeration
Project, which got approval in DPC and Agency for DPR
preparation is selected. This STP can be utilized for the

treatment of septage reaching Konothupuzha.

3. Pollution To monitor water quality in different 1. Board inspected the appartments/ Commercial Buildings

control
Board

reaches of the river to identify the polluting located at the banks of the river and during inspection, it was

sources ,to monitor regularly the quality of noticed that the STPs of some flats on the banks of

effluent discharge to the river from various Konothupuzha/ the drains joining the Konothupuzha were not

agencies /firms ,to monitor the availability functioning. KSPCD issued notices/directions ton all the

and proper working of STPs . violators directly them to take immediate action provide for
proper treatment facilities.

2. Water samples and sediment samples were collected to
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know the change in water quality of the river. The analysis

reports show the presence of coliform organisams,

4, PWD  To identify the bridges blocking the A total of 6 bridges are there across Konothupuzha which

bridges  flow/restricting the navigation through the comes under PWD(bridges) department,Ernakulam,out of

river and to take remedial measures so as to which 3 have low vertical clearance which are Karingachira

ensure free flow of water and also to make bridge, Kaniyavally bridge and Kandanad bridge. Proposal

navigation possible.

for investigation estimate for these three bridges are
submitted by PWD department and no administration

sanction has been received till date.

5 Survey To conduct survey and demarcate the 1, Survey Deputy Director,Ernakulam submitted estimate for

Departm  boundaries of the river along its length.

ent

survey works on 29/07/2020.Local bodies deposited the
survey charges to the Head of Account of DD,Survey.
A survey team including one Head Surveyor and six other
surveyors was formed by survey department This survey
team started their survey work on 19/08/2020 under the
| supervision of Tahsildar (LR), Kanayannur .

2. Tahsildar(LR),Kanayannur informed that survey works
completed for 2.849 km in Nadama Village, 1.606 km in
Thekkumbhagam Village, 1.288km in Kurikkad Village,
5.644 km in Thiruvankulam Village, 2.043 km in Amballoor
Village, 2.021 km in Mulamthuruthy Village and 5.885 km in
Manakunnam Village. Thus a total of 21.336 km has been
surveyed on both banks of the river.

3. The Taluk Surveyor informed that the survey could not be
carried out as the rest of the river was covered with grass,
mud and moss making it impassable. Local bodies have been
directed to provide necessary assistance for the removal of
silt and mosses.

4, Several encroachments were noticed in Nadama,
Thekkumbhagam, Thiruvankulam and Kureekkad Villages.

5. Instructed the Tahsildar to hand over the details of
encroachment found in the survey so far and sketch and other
relevant documents to the Local bodies for taking action

against the encroachers.

6. Agricul To take steps to make available huge 1. As per report submitted by the aéricu]tura? ;iepar;neﬁt:a

tural  quantity of fertile excavated soil to committee comprising members of local bodies,agricultural

depart  farmers ,to conduct soil test to assess the officers, ADC members will be formed who will make a list
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ment type of crops for which it would be suitable

-Haritha To identify barren land anditalA(e steps o

Kerala  extend cultivation and rejuvenation of

Mission  streams discharging to Konothupuzha

Suchitwa To take steps for preventing the deposition

Mission  of wastes into the river

—~

of farmers who will be the beneficiaries of the fertile
excavated soil. The amount of this fertile soil can be fixed for
each farmer . i

2. But due to the inadequacy of fund, the work of increasing
the depth of the river has not started.

IT Tripunithura Municipality, Chottanikkara, Amballoor,
Mulamthuruthy and Udaymperoor Grama Panchayaths are
having door to door non-bio degradable collection system.
The collected non-bio degradable wastes are segragated at
MCFs and trades to authorised waste dealer companies.

2. The Mulamthuruthy Block Panchayath has completed the
construction of Resource Recovery Facility (RRF) with
bailing machine having an installed capacity of 25 tons. “The
RRF is conveniently located in the Industrial Area owned by
Mulanthuruthy Block Panchayath and the infrastructure
facilities can be shared by the five panchayaths in the lélock
that includes Chottanikkara, Amballoor, Mulamthuruthy and
Udayamperoar. All the four panchayaths can use this nearby
facility.

1. Under the supervision of Suchitwa Mission, H;)use hold
level composting units have been set-up in all local bodies,
Community Level solid waste management plants in
Chottanikkara, Amballoor Grama Panchayaths and
Tripunithura Municipality and Institutional Level Waste
Management Plants in all Panchayaths.

2. A Septage Treatmentn Plant of capacity 1.5 MLD is
proposed at Brahmapuram as a part of Urban Agglomeration
Project, which got approval in DPC and Agency for DPR
preparation is selected. This STP can be utilized for the
treatment of septage reaching Konothupuzha.

3. Currently there is no project for slaughter waste
management. It has been informed that Suchithwa Mission
will provide necessary technical support if a suitable site is

identified.
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9. Poverty To provide coir geo textiles over the bund 1. As per Action Plan for bund formation and to provide coir
Allevia  formed using excavated soil to prevent soil geo textile estimate total of Rs.75 lakhs got approval by
tion erosion. Mulanthuruthi bleck panchayath.

Unit 2. The Panchayath Committee has approved the work of

strengthening then sides of the river by spreading coir
geotextiles in Amballoor, Chottanikkara, Mulamthuruthy and
Udayamperoor Panchayaths.
3. Coir geotextiles spreading on the deeper sides of the river
is not feasible and after strengthening the sides with
machinery in these areas, fodder cultivation and plenting of
saplings in these areas cna be undertaken under the
MGNRES scheme.

10 Planning To submit a plan for collectiﬁg the working As per report submitted by District Planning Officer, for the
Board capital towards the cost of rejuvenation of rejuvenation of this river, a proposal of Rs. 16 crore 10 lakh

the river was submitted before Government which needs approval .
11. Tourism To implement projects for beautififalion of Diréte;irto implement the beautification of river bzaks and

dept. river banks to increase the tourism potential new projects for the modification of the same.

The District Administration is carrying out all possible activities on the basis of the order of the Honourable
National Green Tribunal for the protection and rejuvenation of Konothupuzha. The District Level Monitoring
Committee Meeting is being conducted at regular intervals and the local bodies have been strictly instructed
to implement Solid Waste Management Rules. It is submitted that all earnest efforts are being taken by th's

Respondent to ensure the protection of the river.

4. In the re

have been ma

ggestions

toﬂ i &deaﬁth and it is not

known as to whether any further steps have been taken on the basis of
the action plan prepared by them in this regard.

It is also mentioned in the report that the Executive Engineer, Minor
Irrigation Division has formulated an action plan for the rejuvenation of

Konothupuzha River and the Detailed Project Report (DPR) for
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rejuvenation of the entire stretch of Konothupuzha River at an estimate
of Rs.20.80 Crores and that is pending before the Government for
approval but, it is not known as to whether any further action has been
taken by the Government in this regard.

. So, the District Collector, Ernaku_lam District is directed to file a further

) ‘,

report regarding the further actldn *téken and the improvement that has

"4

been made on the basis of the de‘c1srons taken by them in the joint

~_d 3 O
committee meet \ W} 4 ‘
e 4
’Z"" -~y
. The Kera ta lution Control Board ha&\f{legwort dated

reads

08.07. z‘i on 09. mﬁ#won 26.0
as foﬁws - /

ﬁz “Report filed by the Envi

ﬁ; Ernakulam for and ow behalf of the Kerala

‘ @6‘% do hereby subW I m/£ a
e Rl SR I c:ofm‘z o
actsﬂ above case

re nt a W
and I may stat llows:

1. The Hon'ble Tribunal has directed this Board in its
direction dt.04.06.2021 to submit the status report of the
implementation of the Solid Waste Management Rules, 2016 in the
respective local bodies who have been arrayed in this case. In
compliance with the order of the Hon’ble NGT, the status of the
solid waste management of the concerned local bodies and the action
taken for enforcing the Solid Waste Management Rules, 2016 is

submitted as follows:-
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2. Thripunithura Municipality

da

The Thripunithura Municipality comprises of 49 wards.
Population is 92522. No of households 25690. The quantity of
waste generated is about 4.5 _t_q_nnc__s.ﬂ_The waste collected per day
is Ij4_ton_1'1es/ day and quantity of waste processed per day is
reported to be 4 tonnes/ day. The municipality\h'as no common
facility for treating biodegradable wastes. The municipality is
disposing their biodegradable waste at Bhramapuram waste
processing plant. The municipality has one MCF ._a\nd djsp_osing

the plastic waste through M/s Eco green,

The  Board " issued  direction  vide notice  No.
PCB/HO/Rules/SWM-Ernakulam/2018 dated 12/10/2019 to
take steps to ﬁrovide biomethanation plant for the waste
generated withinzihe mﬁnicipa.ljty as the windrow composting
plaht at Brahmapuram in dilapidated condition.As the
Municipality was continuing the violations of provision of Rule
22 | of Solid Waste Management Rules, 2016 The Chief
~ Environmental Engineer, Regional Office, made assessment for

levymg Environmental Compensation . for an amount of Rs.
378.46 lakh for a period from 09/ 04/2019 to 31/12/2020. Show
cause notlce wés i-éSued on 08/02/ 2021 to the muni#ipality to

show;:-csi_ﬁjs'e' any reasons for not levying the Environmental
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Compensation amount from the local body. No reply is obtained

till date.

The Board has given direction to the unit for submitting the
application to submit application for authorization, The
application fo’i authorization has not been submitted till date.
Incidents are noted regarding illegal dumping of"the solid wastes
in the m;micipa] premises and directions are being given to the
Secretary in this regard. The Board issued letter regarding illegal

dumping of solid waste on 04.05.2021.

The Secretary reported that they have removed all illegal outlets

laid from the hotels/commercial establishments/flats to the

Konothupuzha river. It is also informed that the municipality has '

taken action to install 'surveillance cameras on the banks of the

1 J
river,

. Chottanikkara Panchayat

The Panchayat comprises of 14 wards. Population is 22656. No.
of households 9767, The Secretary reported that 28 Haritha
Karma Sena members are engaged for collecting non
biodegradable wastes and segregated in MCF which is given to
Clean Kerala Company for disposél wet waste is disposed only
through decentralised disposal facilities such as bio bins,

compost etc. Installed cameras near river banks, major
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junctions, water bodies where there are possibilities for
depositing waste. It is also reported that they that they have
sought the advice of Integrated Rural Technology Centre (IRTC),

-

Palakkad, for the safe disposal of solid waste.

. Mulanthuruthy Panchayat

It is feported as the quantity of non bio d\e'gradable waste
collected is 80 kg/day. They are having 34 numbers of Haritha
Karma Sena members and one material collection centre. The
dry waste is collected once in a month from houses, shops and
other establishments and handed over to Clean Kerala Company

for disposal.

A Udhay_amgerc;br Panchayat

The Panchayath consists of 10022 households and 1586
establishments+in 20 wards. The calculated quantity of waste
generation based on population is 300kg/day. The panchayath
is reported to collect 2.5-3 T of non - biodegradable waste per
month with the help of 26 HKS members. The collection
frequency is once in a week. There is one MCF in the

panchayath.

. Amballoor Panchavat

The total quantity of solid waste generated in the panchayat is

ﬁ?;i}“,g(s,),:_06 T/day. Quantity of waste collected per day is 0.0012 t/day.
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The number of wards is 16 and having 16 Haritha Karma Sena
members. The dry waste collected is handed over to Clean Kerala

e

Company for disposal.

. Field survey for determining status of compliances of Solid
Waste Management Rules, 2016 could not be monitored due to

covid pandemic. Compliance monitoring and status shall be

facilitated shortly.

. The Board has conducted inspection to the 4 panchayats
through which the river flows on 24.06.2021, to check
compliance of the directions issued on 16,10.2020. The solid
wastes dumped in identified spots are seen removed except near
Nadakkavu-Mulamthuruthy bridge. Instruction has given to the
panchayat to remové the same. ' .

Y

. Also inspected 11 establishments of which the waste water

reaches the river, The details of the action taken by the Board

~ are given below.

Type Of | Consent |Septic |STP/ | Action taken

19 ndustey Neme | Industry | (¥/%) | Tank |ETP
. | : _ - | Facility | (Y/N)
e b S & Direction
Choice paradise | L. et e fissied on to
1 | apartments, '.'Elats“& ‘| Yes | No ' [ . |augmentthe
Thripunithura | APastments . -« o " | STP withip one
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-

apartment .

‘Thripunithura

<= Flats &

Apartments

Yes

No

Yes

STPis in
working
condition and
Samples are
collected for

| testing. Action

will be initiated
hased on the
analysis
reports of the
samples

Star homes
annex
_apartment,

| Thripunithura

Flats &

- Apartments

No

 Yes

Letter issued to
the Secretary of
star homes
apartment on
25,06.2021 to
install STP and
to obtain
Board’s
Consent to

Operate,

| apartment
| Thripunithura

Flats &
Apartments

‘No

Yes

‘Letter issued on

25.06.2021 on

improper
-working of STP

and cperating
without valid
cansent to
operate

| valy heights -
| apartment, ]
| Thripunithura . ;-

Flats &

Apartments .

No

No

Yes

1 3TPis
functional but

not obtained
Board’s
consent, letter

‘issued. Bample

collected for

testing.

Direction
issued on
25.06.2021 to
obtain Board’s
consent

b dby -

| Service station at |
_ | Thripunithura,ow |

Service

No

o gm;,:

No

Closure

Intention Notice |

‘issued on ,

25.06.2021 due |

to the

.| unauthorized
| functioning of

‘the unit

| Thripunithura

NSD mph |

 Flatsd |
| Apartments |

SPis..
functional but

| not obtained
.| Board's .. - ...

consent, letter
issued on
25.06:2021.5a

| mple collected

for testing
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ETP is

functional but

not obtained

oy Board's

v ) © | consent, letter
Popular Hyundai | Service | e issued on

8 Sel?vice - “station o ; Ho v_:Yc s:. 25.06.2021.

: Sample
collected for
testing

| Letter issued on
25.06.2021 on

- the
CAR WASH

BRI | unauthorized
12/76-E refinery Seriios functioning of
9 |road

station Yo No Yes | the unit
Nadama,

Thripunithura

“ETRdg |
{ functional but
not obtained
i _ | |Board'scongent
s S e | " |tooperate.
Y AL Fla.ts& i TR H

e

' ok | consent, .

7 _ B STP is in

working

~ | Confident Flats & ; | condition and

#: Bellatrix - Apartments 168 No i Y_esv -Samples are
! 2 | collected for

| testing :

10. WATER QUALITY OF THE RIVER,

The Board conducted monitoring in the month of June 2020 at 6

points to find out the present water quality of the river and the

analysis details are as follows:
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KONOTHUPUZHA/TRIBUTARIES OF KONOTHUPUZHA, DRAIN AND |

DETAILS OF SAMPLE COLLECTED FROM THE |
STREAM JOINING TO KONOTHUPUZHA ) |

IRUMPANAM | KOLENCHERY |
SL.NO | PARAMETERS BRIDGE ~ BRDGE | ANDHAKARATHODU
L. NC R B = | ANDHAKARATHO)
Colour
- Hazen) 50 140 I [
Turbidity
> ___[NTU) 13 8 & ]

Chloride
(mg/ L)
Total Coliform
(Ciu /100 M)

a s Lo
o)
|
o
S
o
o
o
|m

Fecal Coliform
6 (Chu/100 M)
Suspended
Solids
7 (mg/1)
Nitrate-IN
8 | (mg/L)
Sulphate
) {(mg/L)
Sulphide
mng1 £.0) {mg/L)
Phosphate
11 (mg/L)
BOD
12 (mg/L)
COD
i3 (mg/ L) 1
v Lead
14 (mg/L)
DO

15 (mg/ L)

f____ 1 Hazen) _

ll | Turbidity

' L (NTU)
H

| Chloride |

e 4 __(mg/ L)
Total Coliform

L 5 | (CR1/100 Ml

. Fecal Coliform
6| (cry100 M
|  Suspended

i Solids

Nitrate-N
mg/L
Sulphate

mg/L)
Phosphate
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11. The Analysis reports of the water sample shows the presence of
high value of Total coliforms including Fecal coliforms and colour. The
value of dissolved oxygen is obtained as BDL. Analysis report shows
contamination due to sewage.

12. 1t is submitted that the Board shall take follow up action with
the local bodies/industries/establishments regarding solid waste and waste
water management for restoring the water quality of the river.

All that is stated above'is true to the best of my knowledge,
information and belief. ;{‘f\lj!)’." &

Ly

Dated this the 8 July,. 2021 2 ;?T’.‘;"

|
W
g )

8. The Kerala Statvlutlon CQntrol Board also poi
regardingbple):nentatlon of the Solid Was‘t%l\{

2016 »lly/ in respmura Mu
I/

F 19

r‘out several gaps

- o .

ent Rules,

‘xg“ where

accordin yhem implementation is very poor and the

% h“eady

Z o ‘\

initiate acti{;n%ainw unicipality byﬁg Sh(ﬁl cause notice to
| J

sho se| ?s@) why envir me compensatn@ ’do t e of

Hs \fo he perlod fro 9.04.2019 to §2/20 uld not
4

N\ \

be impo&“i i Was ioned that the V}G’ne r/p till date.
TRIB
. The Kerala St llutibh‘fﬁ:@gito_l_]iﬂégl:@ﬂso d

Rs.378

d to file further

regar!ing the observations made by them during

action taken report

the inspection of several institutions.

10. The 1st respondent/ Thirupunithura Municipality has filed an affidavit,

but we are not satisfied with the affidavit submitted by the 1st

respondent in the view of the status report filed by the Kerala State
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Pollution Control Board, which highlighted some irregularities
regarding the implementation of the Solid Waste management Rules,
2016 in that particular area.

11. The 1st respondent is also directed to file a detailed report as to whether
they are carrying out the door to door collection of both biodegradable
and non-biodegradable waste, 1nclt1dtng sanitary napkins and diapers

as contemplated under Rule 17 of the Sohd Waste Management Rules,

2016 and whetWthey are; followmg the disp methodology as

required @\e Solid Waste Management Rules, Z(@

12. The respectiye, réspondeﬁtsa;fe 'eﬂise‘dﬁ’egted to file thelwendent

repo!s as d1i'ected by this Tribunal and the committee ’1s also directed

to fi det?ﬂ% rep‘ort_regérdmg the n‘ﬁprﬂve‘ment::f any at has

take“e on @ basis of the workdome by the resp ve “‘ents
'z //

in this 5 v

13. The Stat ala is 1rec ed to f11e a d r ing the

status of the \éhentatxen of the prOJect/that h% suggested by

the Joint Committee to r edy the situation and what is the nature of

action taken in this regard, including providing necessary funds for this
purpose.

14. They are directed to file their respective reports to this Tribunal on or
before 30.09.2021 by e-filing in the form of Searchable PDF/OCR

Supportable PDF and not in the form of Image PDF along with
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necessary hardcopies to be produced as per Rules.

15. The Registry is directed to communicate this order to the members of
the committee, Kerala State Pollution Control Board and also to the
Chief Secretary, State of Kerala, Principal Secretary for Environment,

Irrigation, Public Works Departrrrlen_t,\ Director of Swachh Bharath by e-
’’’’ \'«!-)-,} £

mail immediately for their ih‘.fpr;;ﬁatfqnﬁ%hd also for filing independent
\\‘;1:7-//;/:\ & u’%.{
AV SR

Gt 7 '-,\‘EI.Q'?
reports regarding the progress\“cm#‘ljlaé"{)een undertaken on the basis of
N Y “‘

]
J

ol <A B AV NS
the action plan Wpared by,n‘tf_ye’]oint !i’@mmittee“esolve the issue
< S 4

permane in this case. =g T

16.For co

derati
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Annexure -4

Item No.10:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

Original Application No. 237 of 2017 (SZ)

(Through Video Conference)

IN THE MATTER OF:

] 1 L ’
Manakunnam Village, (j « L
Padashekara Sa

F,
VShana S@ ﬁm ) ‘

spplicant(s)

i Versus

|—l

Date of he

:‘1:'

Thripunit
Kerala ;
-

v 3
CORAM: Q
HON“ . ISHNAN, ]UD@A

/
HON’'B HK. EMBEﬁ /

NS

For Applicant(s): \\&@( %
For Respondent(s): ‘.V.N. Haridas %

M/s. Gayathri and

M/s. Rukmani Venugopalan represented

M/s. S. Sree Kumar Associates for R2 to R4 & R6.
Mr. S. Ambedkar represented

Mr. E.K. Kumaresan for R7, R9, R10, R12 to R16.
Mrs. V.K. Rema Smrithi for R11.

Mr. Rajeev represented

Mr. P.G. Jayasankar for R18.

\
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ORDER

1. As per order dated 04.10.2021, this Tribunal had considered the order
dated 16.08.2021 which was extracted in Para 1 of the order and then,

passed the following order:-

“2. The case:was. orzgmally posted to 30.09.2021 for
consideration of further ach’cm taken reports On 30.09.2021, it was
adjourned to today by notlﬁcatlon

3. The learned counSel appearmg for the State of Kerala
submltted that they want;two weeks time to file the progress report
of the action taken on, the basis of the Tecommend jons made by the

0 | —

4 +_The learned counsel appeari or

ﬂeﬁ'f}T hzrupumthura Munzczpalzty subm{! ough

they,’ tied to le%.ﬂWﬂ report, ‘due to's
e;fmzcal defects, they were not be able to do the same m{d t

s,b/ne time.
5. The matter is of the year 2017. The issue is \1‘eg

' olLition 0 Konathupu@& accoui
m@nentu%e Solid Waste Management Ru les; Ql6 and
\4ls<ﬂscharge of untreated sewage into the river by Werzts
iltica@)dles which are si a either side of the @er{ Th

Aerta%teps have been ta it has not effectiv dd}’es ed the
zs&ue, ertain action will Jilwe to be taken fro & local w

eet the s 191'1
of emla as well ag ¢l e0nc /e‘r fled
g the

US+ 4’
CHie: e recommenda de by the
Eﬁsb‘l’w«tL
7. The a State Pollutlon rol Board is also directed

to file a further status report regarding the implementation of the
Solid Waste Management Rules, 2016 and what is the nature of the
action taken by them against the defaulting local bodies within this
area, so that this Tribunal can evaluate all those aspects and pass
appropriate orders in this regard.

8. They are directed to submit their respective reports to this
Tribunal on or before 11.11.2021 by e-filing in the form of
Searchable PDF/OCR Supportable PDF and not in the form of
Image PDF along with necessary hardcopies to be produced as per
Rules.

9. The Registry is directed to communicate this order to the
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members of the committee, Kerala State Pollution Control Board
and also to the Chief Secretary, State of Kerala, Principal Secretary
for Environment, Irrigation, Public Works Department, Director of
Swachh Bharath by e-mail immediately for their information and
compliance of the direction.”

2. The case was posted to today for submission of further reports.

3. We have received an actlon taken report submitted by the 3rd
SN2

Respondent dated 22.10.2021;. e~tf11ed,b’fn 09.11.2021 and received on
N A

10.11.2021 which reads as follow§;:¥' A

" r.

TAKEN ~BjPORT FILED ON B

-

F OF THE

i na ” Kavuna

an ate/?s follows:
ﬂ/ I am the Secretary of the 3rd respondent Panchayat- ChX\ta“
muI a%yat I?Me Original AppMam well.conver

with the aﬁ of this case and competent to swear to this Ei’l 1}1 en
urté‘ of the 3rd Respondentin'the O.A. Q Z’ u
M ‘\~In 'ynpliance to the ditection of this Hon'
21, ﬂ’llS< @ndent is he '
/Pr#epbr‘b on sis of the action 1
Commttttee he‘ ‘bkthe@r@:‘ﬂ\één uf/ h‘eetm eld on
04.09. 202‘1’@5;1@2@@@ ination of
Konothupuzha River.

3. It is submitted that the above original application is filed against
the pollution caused Konothupuzha River which runs through different
Local Self Government Institutions including 3rd respondent Panchayat.
The main relief sough in the original application, that to protect the river
and to do the necessary for permanent way of collecting and disposing
of wastes and septage wastes.

4. In this milieu, it is most respectfully submitted that this

Panchayat is doing earnest efforts to reduce the bio-degradable waste and
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non bio degradable waste. Accordingly, a Bye-Law has been prepared by
the Panchayat Committee. As per the Bye-Law, single used and
plastic products having less than 50 micron is banned in the
Chottanikara Panchayat. Apart from that, for the proper implementation of
the above Bye-Law, a team headed by the Health Inspector is carrying out
reqular and periodic inspections and legal actions have been initiated
against the offenders also.

5. It is submitted thut zn order to ensure that no
contaminated/sewage water is dzsgﬁmxggd or ﬂowed to the paddy fields or
water sources within the temiorml lz}mts of Chottanikara Grama
Panchayat, inspections were carrzed out wzth the aid of the workers of the
Mahatma Gandhl Natzonul R.uml Emplayment Guarantee  Scheme,
Kudumbasr rkers and notz_ces were | 1ssue’d against thnders under

lgreend ws. In this mllleu 1t is submitt
i /ﬁ?ﬁter is discharged ogﬂowed to the pa

J/ t is submitted that Chottanikara Panchayat comprises

M 'I" ulatzon is 22,656.Number of households is 9767. It zs b
f t281

a members (2 mfor OI qrd)
d fo

rjllectmg non bio-degradable wastes. Further
alre ulsory enrolmertbdof ‘a
I 3; 82 Y enrol nQ zz

rcial establishmen t@ u
become % pfr}’/me

Wiy by

m'na members

e has also been imposed

t no

L

hat _at p

initiative

ment System.

‘/ w?z\s-t.e_zs ctmm
other estam

(2 members for onmand a nominal us

for the same. The non bzo—degradable wastes collected in the said manner

is segregated in  MCF (Material ~Collection Facility) installed at
Panchayath Office premises and thereafter it is given to Clean Kerala
Company for disposal.

8. With respect to the bio- degradable waste/wet waste, the
Panchayat ensures that wet waste is disposed only through de-centralized
disposal facilities such as bio bins, bio pit and compost pit etc. The

Panchayat has also established Thumboormuzhy model
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system (an aerobic composting method).

9. In this context, it is also submitted that the Panchayat has also
installed CCTVs (Closed -circuit television camera) near river banks,
major junctions, water bodies and other hot spots where there are
possibilities for depositing waste. It is submitted that Chottanikkara Grama
Panchayat is vigilant with regard to the enforcement of waste disposal
rules. Frequent inspections are carried out with the help of Public Health
Wing of the Health Department and proceedmgs are initiated against
the offenders who are found: dumpmg,waste in the road, canals, public
places or rivers. Chapter 20 of i the Kerala Panchayat Raj Act, 1994 provides
for public safety and health. Chottamkkra Grama Panchayat is enforcing
the provisions of the Kemla P&nchayul Ra] Act, 1994 and the rules
including Salwl Waste Mam‘tgement Ru~16.
0.1t is subm:tted that people are-now very wel[\are of t

eaft]ﬁ/ practices and veryspositive change 1s\b n this
arﬂ level Heumgmzttees con ‘tyt

“A ya/ftgmtha 2018" campaign also takes a very vigilant st )\d agmnst

tyf?f éunhealthy practices. Further, the oﬁ‘enders are punlﬁl
e alsb

“e
iqui

made there

pact

of, thes

st or@ 0 keep the area {s;‘oli
\ ' |

are be ca

es tablzshnh

disposal. Moreover}*vnchayat is regu

classes among public, Kudumbasree workers, members of Haritha Karma

shops and

woper waste

conducting awareness

Sena, the representatives of Residence Associations and members of
various political parties.

12. In this context, it is also brought to the kind notice of this
Hon'ble Tribunal ~ that  considering the goals attained by the
Chottanikara Panchayat in respect of the decentralized approach in waste
management, the Panchayat has bagged the award of "Nava Kerala
Puraskar-2021" (the only Panchayat in Ernakulam District).
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13.It is most respectfully submitted that Konothupuzha runs
through different local self-government institutions including ward 1 and
ward 14 of Chottanikara Grama Panchayat (a small portion of
Konothupuzha runs through the territorial jurisdiction of Chottanikara
Grama Panchayat). Inorder to evict illegal encroachments on the
Konothupuzha, a survey was conducted and the report of the survey has also
been received. Hence, the boundary of the Chottanikara Grama Panchayat
through which Konothupuzha rwer passes has been identified and
demarcated. On the basis of the abova S‘yrvey report, the eviction notice has
been served on the encroacher tmd dlreﬂted him to demolish the existing
encroachment within 15 days from'“the date of receipt of the notice. In
response to the above notice, he submltted a ,reply before the Panchayat. On

going throu‘e reply sumetjed by hlm, some more clc‘nd assertion

in regpeet of thes encroachment. was reqmred Wgﬂ\re ard that,

/f-/ has ~ been  sougl from the

aclari
Ka}ﬁzyanoor Ta nak . chayat is a
re m, ?rder to proceed with further action for removal of en

uHrf;ztted that all effort are being taken by the Chottanikara

%rotecmothupuzha w I ﬁl‘

nsu1r
t‘héjove facts are submztteg This Hon'ble Trzbunﬁnfty Iu
h

tth jon taken repor to file and recor@ht{t’t
Sp n‘i‘— umkum Panchayatthas duly complied 1ectio

Y t)*lzé 6@ Tribunal. e /_

ed‘th%s t ay of October, 202 p\/* /A
TRIBV ‘& 4

\ﬁa‘:;':’:"
the report in orm of an affidavit dated

/

4. The 4th Respondent has
03.11.2021, e-filed on 09.11.2021 and received on 10.11.2021 which reads

as follows:-

“AFFIDAVIT FILED BY THE 4% RESPONDENT IN
COMPLIANCE WITH THE ORDER OF THE HON'BLE NATIONAL
GREEN TRIBUNAL DATED 4-10-2021

I Binu Varghese, age 54 Years, D/o K.] Varghese residing at
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Cheeramelil House, Mulanthuruthyp.0, 682314, Kerala and having office
at Mulanthuruthy Grama Panchayat do hereby solemnly affirm and state
as follows:

1.1 am the Secretary in Charge of the 4th Respondent,
Mulanthuruthy Grama Panchayat. I know the facts of the case as borne out
from the records and I am authorized and competent to swear this
counter affidavit on behalf of the 4th Respondent.

2. This Hon'ble Tribunal pi@q’(ﬂ_’rder dated 4-10-2021 had directed

the concerned local bodies to.ﬁile t%z;gwﬂdependent status report regarding

. . SF RS TN . -
the progress of implementation of the 7 ijrzmendatzons made by the joint

- 4’.
Sl o7 W o ey

committee on or before 11-11-2021. | "\ )

’

3.1t is submitted t}aaf.ltkzé Panchayat has attained significant
) R )
progress mdmentmg th({ggnzm;eﬁg’aﬂons of the‘ Committee

reganding processing of solid waste. The-Haritha Karnia, Se
/ < 484 O 14
n bi adable waste from houses and institutions 1

n
%ar tervals. Thm
Panthayat and is later transferred to the accredited agency wi

t is executed. -
% awaMses have beenm for rme entatioes

/ifidustries, residents associations, Kudumbasree o s to enisure

encroachments on m of Konothupuzh»';; the sketch supplied

notice have been issued for eviction. The main issue that is remaining is
the rehabilitation of the said 3 families as they have no other house
or property.

All the facts stated above are true. Dated this the 3rd day of,
November, 2021.”
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5. The 6t Respondent has filed the compliance report in the form of an
affidavit dated 03.11.2021, e-filed on 09.11.201 and received on

10.11.2021 which reads as follows:-

“AFFIDAVIT FILED BY THE 6th RESPONDENT IN
COMPLIANCE WITH THE ORDER OF THE HON'BLE NATIONAL
GREEN TRIBUNAL DATED 4- 10-2021

I, Aji Francis Kollannur, a,ged 50 years, S/o Francis K.T, residing at
Asset Esteem, Anchumana, Edu;:rpully, Ernakulam Kerala - 682024,
presently working as the Secretary, Ernakularn District Panchayath,

follows:

Kakkanadu, Ernakulam, Kerala .do hereby solemnly affirm and state as
. I am the _Secretary, of the 6th Respondent rnakula jstrict
Panc ,kﬁﬂiu the facts of the case as borne out from
rlzed and cornp%%M affidavit on
u Qf This Hon'ble Tribunal vide Order dated 4-10- 2021 had diecte
corq % local bodies'to file their independent status rerm )gar
'
3'\'11‘ ubmitted that withirespect to the fecal
3
upt)g\hu ﬂie and its reju a detailed p}an
pr y “the %an, oint Committep@*l}siﬁc
Panchayat has not bee igned any speczﬁc or responsibility as per

g .U N
e 17

spa/ydent
th ragresdf implementation of the recommendations ma ltihe

itk ol before 11-11-2 o
E:MD.CA\ - TR‘B\S“

;' t District

the said action plan, it has conveyed its willingness to extend all possible

help from its side for the execution of the project.

5. It is submitted that with respect to solid waste management and
dump sites, responsibility is vested with the Grama Panchayat under
Section 219(a) and Schedule III of the Kerala Panchayat Raj Act, 1994. The
District Panchayat has no role in this regard.

All the facts stated above are true. Dated this the 3rd day of
November, 2021 .”
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6. The Additional Chief Secretary, Environment filed an action taken
report not signed by the Additional Chief Secretary, but by their
standing counsel dated 12.10.2021, e-filed on 16.10.2021 and received on

28.10.2021 which reads as follows:-

“ACTION TAKEN REPORT SUBMITTED BY THE
ADDITIONAL CHIEF SECRETARY ENVIRONMENT (A)
DEPARTMENT b \\ ; /_ ,

It is submitted that 2ﬁ§ti-fléﬁ;gléz’{Tribunal vide its order in
O.A.No.237 of 2017 dated 16. 08 ,2021 had directed to file independent
ar the progress that has been undertaken
the ac #ﬂrepared by the Joint C"o’ﬁimzttee to res;)ﬁthe iss1ie
per n fkfé case. In abeyunce of the said orde&ke al

ef Secretﬁrﬁ Environment (A Depar fment submits the\}étzon take
kw,ernment regarding re]uvenatzon of Konnothupuzha\}\“

ollows: ./ ./

" f &8 sub% as per the ordwon \M‘”M

tio for rejuvenation of Konothupuzha has been forrmdatad

led bro@ Report for the entire stretgh of the river with %’ 75‘1:111
of Rs 0‘}30 @«es has also been stlmitted to the Governitent }zy he

al
Trzbunal. the\\l‘mG@ ‘lector

reports reg e basis of

an

mmitteé’ convened by th Dz trzé

@V’ me d

impleme er re]uMwn pro]ect in 2¢]fu:rses ey and
demarcation, evictio encr?)?lchments er water quality

assurance are part of the first phase envisaged. The second phase
involved long term projects for the protection of the river with the
coordination of various departments.

2. It is submitted that based on the decision of the meeting, the
survey of the river was completed and the survey officials and the
concerned Local Self Government Officials conducted a joint inspection
in the banks to identify the encroachments. On identification of

encroachments, the concerned Local Self Government Institution

Page 9 of 21



Secretaries have taken action under the Kerala Land Conservancy Act to
evict all encroachers from the banks of the river. Notices have been issued
to twenty one encroachers in Thripunithura Municipality, one in
Amballoor, and one in Chottanikkara Grama Panchayaths. It was also
decided in the meeting to identify the industries which discharge waste
into the water body and issue statutory notices and subsequently to
cancel the building permits of those who do not follow the instruction, so
as to ensure the quality of water in the rwer Accordingly, notices were
issued by the Pollution Control Boardf_,to the identified institutions. A
copy of the report of Pollution Control Boardfzs attached as Annexure.

3. It is humbly submltted tha? Irrlgatzon Department have been
entrusted to take immediate steps«to co‘na'uct dredgmg in the river, 5o as
to clear the ‘ccumulated durzng the mzny season. Thz
the r flow zj‘i}hm Trlppumthum Mumczpaltty(\&? Am

Grama Wh The Amballoor Grama Panchayat has \&(1
' naﬁ/squad wit ma cha ecretary. A \I

fttenszon Officer. Health and Welfare Standing Co

improve

hf and concerned ward member as the members. The survil%u

ad *ﬂ f%ts peMectzons to ﬁndmlegal

e@e in the river side and premises. Also a team

been formed fo
7\(1 a Panchayath has wmitiated 1 MCF and
stic \mlle IC‘ and segre

ins 1@ th’b‘ma Amballoor for pr
Waste s\?\w@t Om‘mgu s JE‘

under the PROBss. I@Wéﬂ
han r the reusable plas

Kerala Company to
Panchayaths are exploring the posszbzlzty of planting mangroves.

astes. Certain Grama

Therefore it is most humbly prayed that this Hon'ble Tribunal
may be pleased to record the said action taken report filed by Additional
Chief Secretary, Environment (A) Department and thus render justice.

Dated at Chennai on this the 12th day of October, 2021.”
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7. Even on several occasions, this Tribunal has reiterated the responsibility

of the respondents to file their statement signed by themselves and not
signed by their counsel, in order to make the report more genuine and
acceptable and that will be binding on the Government itself when it

was filed by the Secretary who represented the respondents before this

Tribunal. G BT TAS

v

NG :
. When this was pointed out, the learned counsel appearing for the State

of Kerala submitted that he w111 mstruct the Secre to tile the report

signed by y/ i
/,;'f"
. The 1st ent has filed, the're f £
e wnd,e as fi Wormo ‘\1\;1 i
\

¥
28.10s2021, elfaled on 02.11.2021 and received on 08.11.

hs,w%ch readsias follows:-

it dated

™~ .

phot

ﬁNIﬁURA MUNICIP

“I Abl:%ﬂv Kumar.H, age
residing lat "Sreeh% Thond
688 he ';‘sngrvﬁﬁmy

1 the Sémtary

N ——
———

Municipality (herein ferred to as the

——

Respondent"). I am
conversant with the facts of the case as revealed by the records and I am
competent to swear to the contents of this counter affidavit.

2. It is respectfully submitted that the Hon'ble Tribunal in its last
sitting on 04.10.2021 has directed this 1st respondent to file a detailed
report as to whether the 1st respondent is carrying door to door collection of
both biodegradable and non biodegradable wastes including sanitary
napkins and diapers as contemplated under Rule 17 of Solid Waste
Management Rules 2016 and also directed to file independent status report
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regarding the progress of implementation of the recommendations made by
the joint committee to resolve the issue.

3. At the outset, it is most respectfully submitted that the 1st
respondent is doing door to door collection of both biodegradable and non
biodegradable wastes as contemplated under R.17 of the Solid Waste
management Rules, 2016. Source level processing of segregated
biodegradable waste is promoted in house hold level including residential
flats by promoting bio-bins. However it is inevitable for the Ist
Respondent to collect about 30% qfvth@ bzodegradable waste generated from
source level due to lack of avazlubl[zty of Suﬁiaent land for these households
and institutions. This 1st Requndent has engaged "HARITHA KARMA
SENA" members for the collgctwns ofseggggated biodegradable and non

biodegradab, ste from the égurce level‘. Thls responden

49

icipality has
and eng@ged 2 persons-in.each, wards for t@s\uld u . The

segreg. zodegmdable waste so C(#lected is processed‘B apuram

azr}famed by Mﬁf W Corpora:bt\b '

tipping qhelrges at the rate of Rs.1740/ton. A minor part of b@*{

sdd at the aerobic compost unit functioning at Anupammbﬁ{ i

41. A( %w resp%nzczpalzty estab%s’%her aemuc com

('\Tﬁuwrmuzhz Model) at Taluk Hospital compo '1'71

%lsa planning t

onde«(zt
tum sw

“esuien(m

different areas w

the local level m@eﬂdl
ograph of& ayrﬁblc

un nzhg at a Anaparamb“@wa@% hw

kindl mar s EXHI N(TR'B
pﬂ) the non

biodegradable wastﬂespandwt is co ng dry waste other than

napkins and diapers from all households and other establishments through
"HARITHA KARMA SENA" in a weekly basis and the same dry waste is

re associati

temporarily stored at the MCF facility at the building near the market
complex. Also a mini material collection facility is functioning at
Taluk Hospital complex. A photograph of the same is produced herewith and
may kindly be marked as EXHIBIT.R (1) (F). The non biodegradable waste
are collected separately, stored and handed over to "Eco-Green Kerala

Limited" a Government approved agency for scientific recycling and reuse
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purpose.
5. 1t is respectfully submitted that the 1st respondent is taking all

earnest efforts to comply with the provisions of Solid Waste Management
Rules 2016 and other respective laws for the effective control of waste
management. The 1st respondent is giving prime importance to promote nil
waste on ground and to process the waste after segregation at the source
itself. Accordingly, Plan subsidy and technical support are given at the
household level for processing of blodegmdable waste by using biogas plant,
bio-bins, kitchen compost, buckeﬁt cornpost and ring compost etc. and
these organic compost are used for agrlcultuml and gardening purpose.

6. It is respectfully submztted that as per rule 17(3) of the Solid
Waste Management Rules 2916, ,'—'Munufggturers or brand owners or
making co'es of sanita;y' napkiné anbl diapers hexplore the
possi of usmg all recyclable.; matermls in their p(o@cts or shall

uc‘h’ovr wrapper for dzspgsal each napkin or dia

g’ their sanlmfmt no collectz 131 0

napkins and diapers is carried on by the Ist Ré'\spo

gwth

ts’
J

piivz
of mt /

y

vdr/a scientific proposal for the treatment of samtary na kz

pers-f %tted bﬁm Cleaners" a%é@%nugenmt lcomp Y

g\l.ldw registration No. Udyam KL-12-00026081 zwllpbo

“Kemla iro Infrastructuteli ? KEIL) submitted gof?psa

WQ puyon 20.09.2021 toScollect the samtav@a#d fr“
ual hgug s and ha to KEQ fo /r, " bio- I

?lycezfz/ hérewih and

kindly“be ma asﬂEXH TRS‘B)A ry mpkz nd diapers are
commonl;‘ s rodili:ts;iygjﬁg-}m “ scientific

disposal is necessary. is circumstance st Respondent initiated

inc A‘t«rue the said proposa

discussion with the KEIL for formal épprovul and providing Non Objection
Certificate for the said facility.

7. It is respectfully submitted that a joint committee is constituted
to study and to initiate steps in order to mitigate pollution caused to
Konothupuzha which runs through different Local Government Institution
including the 1st Respondent. It is respectfully submitted that in compliance
with the directions of this Honorable Tribunal, the 1st respondent

municipality has convened a meeting of concerned departments
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on 06.03.2020 and decided to initiate stringent measures against pollutions
of water body. A field study for identifying the establishments having not
installed waste and sewage treatment plants was conducted and identified
45 establishments and issued notice to those establishments to comply with
the standards specified by the KSPCB and to install onsite sewage and waste
treatment plants. On the basis of said notice and follow up actions many
institutions and establishments have installed ETP / STP facilities at
the premises and stopped dlscharge of untreated waste water to the drains
and river. A series of photographs of the mstallatzorzs are produced herewith
and may kindly be marked as EXHIBITR (i)(H) Series. Further follow up
actions for ensuring waste water treatmerzt faczlzty in all establishments and
to curtail discharge of polluted water into the. arams and rwers is monitored

by the 1st

dent. ‘\ S

e )

ared

At is respectfally submitted that the 1st Respon\derzt has
a detai ]écf for the mstallatlonivf surveillance cam vari
oca,t'ions near KM‘? mer to tletec
7/1/ps waste and other contaminants into the river. Thé\ rict

zrtgl Committee has approved the said project with an outlap

lakhs anfi t%mpleh’m steps are mltzatW I

P

mdéht ertted the cost of survey to the 15t§spohd“
ing, eh\cgaé‘nents Sub sarvey% /m,tdac

repm received é ahasildar, Kana P}Vas/p{r 1.£4No. S-
10/11 'Jted‘ ol/o AéomlBQ«of the s‘ey report, field
level wszt‘

mo 1 cases of
encroachments were s d. Notice was 1is to all such identified

encroachments as per PW5—6923/2020 dated 09/09/2021, a true copy of one

of the notice issued to an encroacher, Beena Latheef is produced herewith and
may kindly be marked a EXHIBIT.R (1) (i). Similar notices were issued to
the other encroachers.

10. 1t is respectfully submitted that from the identified
encroachments, there are 10 buildings involved and out of which 7 are
residential houses. Retaining walls for the protection of river embankments

and nearby properties is to be ensured as a part of this eviction drive. In
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order to accomplish the eviction drive and protection of river embankments,
a joint effort by the district administration and irrigation department
is essential. The 1st Respondent prepared a draft estimate for the eviction
drive which amounts to about 50 lakhs and reported it to the 15th
respondent district collector and 6th respondent the government.

11. 1t is respectfully submitted that the 1st Respondent issued letter
to the Tahasildar, Kanayannur Taluk office requesting to depute an officer
not below the rank of Deputy Tahasildar for conductmg enquiry proceedings
before eviction as per section 12 querqlu Lund Conservancy Act 1957. A
true copy of the said letter dated 26 10 2021’115 per PW-5/6923/2020 issued
by the 1st respondent to the Kanayannur Taluk office is produced herewith
and may be kindly be marked as EXHPBIT R ( 1) (]). Similar letter issued to
the conc' village o@‘lcers (_)f . Nadama, ‘kkumbagom
vankularfl villages -to..prepare-.and produceq;&\tted S and
poﬁ/ of the zdentlﬁed encroachments and E
s a;(d bmldlngs identified en ments as p .
e4 é the Kerala Conservancy Act 1957 and Kerala land Q\%se
195'8 A true copy of the letter issued to the village office

g

ekku %ﬂ Wa is produced th muﬁ
w B d)([() A true copy of the letter issued to the ﬂag& OM
] and may b j’ke
IRR% ings for evzctto@g /;'a M
eceiving Qa /ﬂ}é m
rep“ en il'tryﬁ ' P\/* /A
irespeef:%bmm‘é)mmm‘e

ancy‘qc c
‘nszstz of the

representcmo v Goveriment departii ricministmtion
and LSGI for consz%e redressal of griﬁund objections of the
respective identified encroachers is to be constituted in order to effectively
evict the encroachments.

For these and other reasons that may be permitted to be urged at the
time of hearing, this Hon'ble Tribunal may kindly accept this affidavit and
compliance report into file and record that the Ist respondent has duly

complied with the directions issued by the Hon'ble Tribunal.”
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10.It is seen from the report submitted by the 1st
Respondent/Thripunithura Municipality that they have engaged
“Haritha Karma Sena” for collection of segregated biodegradable and
non-biodegradable waste from the source level and it is being processed
at Bhramapuram Plant by paying some user fee. They are collecting the
dry waste other than sanitary napkms and diapers from the households

and other establishment on Weékl'}; basis and the non-biodegradable

waste are CollecWeparately; sfo'réd “andlhanded wto the Eco Green

Kerala Limited, a Government approved agency.for scientifi
‘/'.; ‘,,v - \":_-:\'A
and re pc)'s’e. a4
“/ ! \‘

11. As regard ’che implementation of Rule 17 (3) of the olid gqWaste

Mar!g;gell1TJ lﬁes, 2016"in respect of Samfary’ napmls and“diapers,
o=t

the)“mt c@ctmg the same, Bcientific proposaé’or tr“nt of

sanitawkms'%d diapers submitted by the E@leanwfacﬂlty
managerwwtpar%gmg dyam Reg1 nNo m KL-12-

yucture Limited

0ns1derat10n They also

c recycling

00026081 in ¢ ation w1th the erala Env1ro I

(KEIL) for blomedlca&eratlon is un

mentioned in the report that they have taken necessary steps to remove
the encroachment and remedial measures for preventing pollution to
Konothupuzha in co-ordination with the Tahsildar, Kanayanoor.

12.1t may be mentioned here that as per Rule 17 (3) of the Solid Waste

Management Rules, 2016 relied on by the 1st Respondent Municipality,
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there is a responsibility cast on the local bodies to collect the same as
well in co-ordination with the manufacturers and distributors of the
same. Though certain steps are proposed to be taken from their side, till
then what is the procedure to be adopted by them to dispose of those
waste has not be mentioned, as nowadays most of the households are
dealing with sanitary napkins and dlapers which is supposed to be a

hygienic method by which the health of the women and children can be

protected. It isy the local bbd'ieshto""t.ake initiw to collect those

waste as @5 ul)ider Rule; 17:(3) 'df- the Solid\,W@anagement
' 4 o -\

Rules, ey have gotia, re§pons;b11fty—oftollectmg ‘th sa s well.

This lspe?t has been considered by the Principal Benth of :i!tlonal
Gree I'lbq'l’l% New!'Deélhi in O.A. No287 of mO and’ Certain

wd |
d1re“ have@en issued in_thisfire L“l‘ the
brand“rs aréjnot carrying outitheir responsibjlity, thefit 4
local bodi see. th is is being 1mplent§q1;ed by

GN T;Rli // wﬁstead of

shirking the ns1b111ty of ecting~ the S nd leaving it

uncollected and creatmg‘:ygieni_c condi% the residential houses.

13. The State Pollution Control Board is also expected to take pro-active

role to ascertain as to what is the nature of collection and disposal
mechanism that is being adopted for disposal of sanitary napkins and
diapers as enumerated under the Rule 17 (3) of the Solid Waste

Management Rules, 2016 and if it is not implemented, what is the
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nature of action taken by them in this regard as well.

14. The learned counsel appearing for the Kerala State Pollution Control
Board submitted that they have issued directions to the local bodies to
strictly implement the Solid Waste Management Rules, 2016 regarding
collection on daily basis of both biomedical and non-biomedical waste
generated from the residentialk houses and also other generating sources
and segregate and dispose of the :seiﬁe in a scientific manner as
provided under Solid Waste Mé;a;géﬁieﬁt,Rules, ZWS directed by the

Principal wf National Green Tribunal, NevDe%.A. No.606

Of 201 /‘ \1-"»‘>r--_:-‘£" 1_;:‘.' . ‘-:(Sﬁ—;J-:;'j‘ .‘\g"

A" 4 2N
J L\

iarnid counsel further submitted that they will file

15.The

|’

he detailed
repo hl% %ard “Iimpesi'ng certain user'fee for eﬁaglrﬂlritha
Ka Ma oOther collecting agéngy, so that the bglem“ition
ty ca@e properly maintained by the@ expw from a
local bo y'can %uk i

in a casual maé

this is being properly implemented or

f aV01 ch things

;%ery mechanism,

Further, this is being

nd wrthout prov1 ng any su

repeatedly stated by this Tribunal even in this case and also in similar
cases of this nature regarding the implementation of the Solid Waste
Management Rules, 2016 and violation found.

16. The District Collector who has been designated as the Chairman of the

committee constituted by the Government for the purpose of
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implementing the scheme of restoration of Konothupuzha River from
pollution and encroachment has not filed any report regarding the
turther steps taken from their side in this regard and what is its stage
and there is any improvement made on account of the steps taken by
them in this regard and the nature of action taken against the persons
who are found to be " VIGlatOrS of non-compliance of the

permission/consent granted, who "5fe""expected to comply the same,

o

@hq,-“are having: residences aloiitg__ @nks of the

/7 e \,\

Konotw% RiVer which.in‘the earlier.report, the}\I\Si_iiWe been
' .." ” .\-,"",

ideng' ied., ‘\\_
17.The boﬁlieﬁs well'as'the Kerala State Pollution (3’1"[1201 !ald and

=
1ct. @lector and the®

Env1r“t are'%;ected to file t
the ste %G

Konothupuzi@

18. The learned counsel a ng for the app%submitted that they are

which results iwch illegal c_i'.iS'c:Ah‘afge"" of untrea%sewage into the

river dir

not being given notice to the meeting and if notice is given to the
applicant, they can appear and submit their views before the committee
so that, that can be considered by the committee. If the applicants are
interested in protecting the Konothupuzha River, having known that

the committee has been constituted with the District Collector as
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Chairman of the committee, they could have submitted their
representations before the District Collector making their suggestion
and also requesting them to issue notice to them on the date of meeting,
so that they can make their representation before the committee which
can be considered by them.

19.1t is not possible for the State authorrtles "t;o issue individual notice, but

they can only co-ordinate with 'Tthé"‘i‘eéulators and monitor the steps

taken by them prlementinéthe' difétltions of this Tribunal and also

concerned% Management Rules in.protecting\f% body and

/4 e \,\

envirow Af the applicant filed" w{,ﬂpresenfa:tip@g their
// \

suggitw; as to how issues can be resolved in a scientifie m.

\

nnen to the
Distric llerct§ the District Collector is difeci@d to :ﬁ”{Sld M! same

I
and“ pro@ate steps to impleinemt the same in Qordn“ with
\ |
the ot“rﬁb and Stakehold§ Who“pected

to execuk\h‘ame ea51 e and practi&b}
20.1f the apphc#nts to. fﬂe any 0 ]ectlon fo th %rt they are at

Z
ef?ef the committ

re the next h

liberty to file the same g date with copy to the
District Collector who is the Chairman of the committee constituted by
the Government for this purpose and also to the respective local bodies
and the Kerala State Pollution Control Board, so that they can also

consider those things while submitting the further report as directed by

this Tribunal.
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21.The above said officials are directed to file their independent further
progress report to this Tribunal on or before 20.12.2021 by e-filing in the
form of Searchable PDF/OCR Supportable PDF and not in the form of
Image PDF along with necessary hardcopies to be produced as per

Rules. (
~” ok LS - “ \
22.The Registry is directed to COmﬁﬁlIﬁcate ‘this order to the members of

4;}-

the committee, District Collecto,rl L‘Erl‘i/ kulam, Kerala State Pollution

Control Board also td the offlhal resp nts, apart from

% of Kerala,

Rubliey Works

-mail

by

Sd/-
.................................. E.M.
(Dr. K. Satyagopal)

0O.A. No.237/2017,
11th November, 2021. Mn.
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Annexure -5

Item No.01:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 237 of 2017 (SZ)

(with Hybrid Option)

IN THE MATTER OF: AR

Lot 14T
N WA NYY
o ~

Manakunnam Village, Padashekara Sa!'r_@"rajk'sf}ang Samithy

4 v "

i )

)

» y

’ ‘\‘ - v
- —_ie

VG%SUS

[ ij;allty, Kerala and Ors.

'/

Date of hearlni %&i 2021.
CORAM: \‘ \\ (
HON’BLE MD‘ §
HON’BLE Y

For Applicant(s): Mr. Stanley Hebzon Singh

Thripunithur

For Respondent(s): M/s S. Sree KumarAssociates for Ms. Gayathiri
for R2to R4 and R6

Mr. Bindhu C.G. for R5
Ms. Rema Smrithi for R11
Mr. P.G. Jayasankar for R18

[1]
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ORDER

As per order dated 11.11.2021, this Tribunal had considered the order
dated 04.10.2020 which was extracted in para 1 of the order and then
considered the report submitted by 3™ respondent- Chottanikara Grama
Panchayat dated 22.10.2021which was extracted in para 3 of the order,
considered the report submitted by 4th fespondent-MuIanthuruthy Grama
Panchayat dated 03.11.2021 which was extracted in para 4 of the order,
considered e!port submitted by 6" responden!na am District

e order,

Panchait d 03.11.2021 which was extracted in para fg
considered'the report submitted by 1% respondent dated 28:10:2021 which

was ted |®ara 9.0f the.order and then passed thefllow er:

_ wd
is :éen from the report submitted [by @'t
dent/Thripunithura Munigi at they have efifaged °

Karma Sena” gregated biodegradable ' a d non-
g pr at
ollecti dry

able Wﬁ& from the sourge level and it is
d diapers from,the _househalds and other

ram PI paymg o) fee. They
Waste otherjthan san apkln
establi m and the \b’degr ab te are
collecte store hangeds to the Kerala
Limited, a ent approved agency _for scnentlflc ing and reuse
purpose.
11.As regards the imp ntation of Rule (3) of the Solid Waste
Management Rules, 2016 in respect of sanitary napkins and diapers, they
are not collecting the same, scientific proposal for treatment of sanitary
napkins and diapers submitted by the EN Cleaners, a facility management
company having Udyam Registration No. Udyam KL-12- 00026081 in
collaboration with the Kerala Enviro Infrastructure Limited (KEIL) for
biomedical incineration is under consideration. They also mentioned in the
report that they have taken necessary steps to remove the encroachment and
remedial measures for preventing pollution to Konothupuzha in co-
ordination with the Tahsildar, Kanayanoor.
12.1t may be mentioned here that as per Rule 17 (3) of the Solid Waste
Management Rules, 2016 relied on by the 1st Respondent Municipality,
there is a responsibility cast on the local bodies to collect the same as well in

(2]
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co-ordination with the manufacturers and distributors of the same. Though
certain steps are proposed to be taken from their side, till then what is the
procedure to be adopted by them to dispose of those waste has not be
mentioned, as nowadays most of the households are dealing with sanitary
napkins and diapers which is supposed to be a hygienic method by which
the health of the women and children can be protected. It is for the local
bodies to take initiative to collect those waste as well, as under Rule 17 (3)
of the Solid Waste Management Rules, 2016, they have got a responsibility
of collecting the same as well. This aspect has been considered by the
Principal Bench of National Green Tribunal, New Delhi in O.A. No0.237 of
2020 and certain directions have been issued in this regard. If the
manufacturers or the brand owners are not carrying out their responsibility,
then it is for the local bodies to see that this is being implemented by them,
instead of shirking the responsibility of collecting the same and leaving it
uncollected and creating unhygienic condition in the residential houses.

13.The State Pollution Control Board is also expected to take pro-active role
to ascertain as to what is the nature of collection and disposal mechanism
ted for disposal of sanitary napk nd diapers as

that is bemg’
enumerai; he Rule 17 (3) of the Solid Waste M g nt Rules,

2016 a not'implemented, what is‘the nature of acti y them

inthisr s.well.
learned ‘counsel appearing-for the,Kerala State Pollutio troI
mltted that they have issued directions to the Ioca
strlctl mplement the Solid Waste Management Rules, 2016 rdlng
ection ‘on daily basis of both biomedical and non- blomedlc waste
d fro he residential houses and also_other genera
segregate andydispose of the same in a scientific manner as V|ded n er

I|d aste agement Rules, 2016 as directed by the P
I Gre

ri

ribunal, New Delhi igg O.A. N0.606 of ZOlg
Iearne ounsel further itted that they will
h1s re . Imposing certaifuser fee for engaging “Harit K
other ecting agency, hat the hygiemi€ sconditi the
Ioca an,be prop@' maintaingd by t s expected from Io albody.
They shirk th%ﬁ nsibility of av0|d ‘such . thin casual
manner ! t-pro &y TR: mech m, s being
properly im ed ornot. Furt IS belng repe tated by this
Tribunal eve his nd-also in similarc ture regarding
the implementation o Solid Waste M&;{ent Rules, 2016 and
violation found.

16.The District Collector who has been designated as the Chairman of the
committee constituted by the Government for the purpose of implementing
the scheme of restoration of Konothupuzha River from pollution and
encroachment has not filed any report regarding the further steps taken from
their side in this regard and what is its stage and there is any improvement
made on account of the steps taken by them in this regard and the nature of
action taken against the persons who are found to be violators of non-
compliance of the permission/consent granted, who are expected to comply
the same, which results in such illegal discharge of untreated sewage into

the river directly who are having residences along the banks of the
Konothupuzha River which in the earlier report, they said to have been

1
re 1t 1

d
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identified.

17.The local bodies as well as the Kerala State Pollution Control Board and
the District Collector and the Additional Chief Secretary for Environment
are directed to file their further progress report regarding the steps taken and
the improvement made in protecting the Konothupuzha River.

18.The learned counsel appearing for the applicant submitted that they are
not being given notice to the meeting and if notice is given to the applicant,
they can appear and submit their views before the committee so that, that
can be considered by the committee. If the applicants are interested in
protecting the Konothupuzha River, having known that the committee has
been constituted with the District Collector as Chairman of the committee,
they could have submitted their representations before the District Collector
making their suggestion and also requesting them to issue notice to them on
the date of meeting, so that they can make their representation before the
committee which can be considered by them.

19.1t is not possible for the State authorities to issue individual notice, but
they can only co-ordinate with the regulators and monitor the steps taken by
them for imp ting the directions of this Tribunal Iso concerned

I
Waste M ag”nt Rules in protecting the water body and*envigenment. If
the ap#led any representation giving their sugge%to how
ISSues ¢ esolved in a scientific,manner to the Distric ctor, the
Dis t Collector is directed to.considerthe,same and take appropriat
ent'the same in co-ordination with the other mem

com ee and Stakeholders who are expected to execute the'sam
iblesand practlcable

e a ant wants to_file any objection to the repeft th
liberty to f|Ie same before the next hearing date with co

olle r whedis the Chairman of the committee con uted
odies
0n5|de

ent his purpose and alsagto the respective Ioc
th| ile submitting the further report as directed byt ribu
ove sal@” officials are di d to file their ddepend her
20.12.2 by the

State tlon Control that they can a

prog re ortto t rlbunal e-filr

form chable R Supportable P not i rm of
Image ongawith ne&q’v hﬁm&?&rodu as les.
22.The Regi |rected to com i is.order t mbers of the
committee, or,~Ernakulam, -Ke ate tlon Control

Board and also to the | respondents, a om communicating this
order to the Chief Secretary, State. of Kerala, Principal Secretaries for
Environment, Irrigation, Public Works Department and Revenue, Director
of Swachh Bharath by e-mail immediately for their information and
compliance of the direction.

2. The case was posted to today for consideration of further progress report.
3. We have received a action taken report submitted by the District

Collector through post dated 10.12.2021 and received on 16.12.2021
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which reads as follows:

/{iction Taken Report sibmiited by the Chairman of the
Joint Committee {District Collector, Erakulam)

in OA 237/2017 of
Hon'ble National Green Tribunal

it is submitted that the Honourable National Green Tribunai,

vide its order in OA No. 237/2017, dated 11.11 2021, had directad

{ wis joint Committee to file further progress report regarding the
t sieps taken and the improvement made in protecting the
Konothupuzha river. In compliance with the said order, action
taken report  for the rejuvenation of Konothupuzha river is

submitted herewith

As per the order of this Honourable Tribunal, an action nian for the
rejuvenation of Konothupuzha river has been formulated. A Detailed
Project Report for the entire stretch of the river with an estimate of
Rs. 20.80 crores has also been submitted to the Government by the
Irrigation Department, and the approval of the same is pending with
the Government. Reminder has been sent to the Government in

this regard.

£cetlons against pollution -

The Joint Comimittes has assigned the foilowing responsibilities to

Kerala State Pollution Control Roard.

1. 1o monitor water quality in difierent reaches of ihe rver o

identify the poiluting sources.

2. To monitor regufarly the quality of effluent discharge to the

river from various agencies/firms and to monitor the availability

and proper working of 5TPs.
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——— | ——

the first action 1o pe nitiated for the river rejuvenation is to
as50s5 the present vater quality of the river before the rejuvenation

WOrks so as to erify the improvements in fhe water quajity. The
Pollution Contro% Board had conducted two sets of monitaring in |
Konothupuzha river on 26.6.2020 ang 24.6.2021. The anatysis §
report of the samples showed that the river is contaminated with
Organic wastes ang coliforms, The analysis report shows the river §
Is polluted with high organic loading. Based on the analysiy reports, §
the poiluted stretches are identified where the organic loading and

ok coliform content is detected, The tdetalls of polluting strotches
Nave bean informed to Tripunithura Municipality by the Poliution
Conirol Board for taking urgent steps to find out all Megal outlats
and close them so as to Improve the water quality.

The various apartments/ commercial buildings/ indystries elC,
are inspecled and action being intiated against the violatars by the

—— P

Name it taKen on|Prescnt Siatus

‘0, CEstablishaent

the [ Action

[ Choiee Paradize
[ Apartments.
fripunithura

Time  aliotted  for Iuspection  conducted The STP is made
revamping of existing |06.09.202 STp functional.  The
of STP, Time |revamping almost/treated samples
completed - onjfcempleted.  Installation are collecled.
31.07.2021 of  filtration System | Further  actiony
pending. Reportes to be | wil ke inftiated
completed  within  one based on analysis
month eport
——
Direction issued and
also letter  issued to
Tripunithura Show  cause  notice
Municipatity (o issued
furnish  details  of
oceupier for (aking
legal action againsi
the buiider
e e
Notice issued due 1o
Apartment the iraproper working (Show — cause notice {Direction  jssued
Tripunithura of STP and operaling | issued o make STP

withcut valid consent operation and
__________ R e B S bt it

sar Homes Annex
‘ Aparimen
I’I‘r-i[_‘.-unit!mm

Valey Teights

6]
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to operate mformned {hat
Board will initiate
legal action
including

cancellation.  of
accupancy  and

levy of
Environmental
conipemsation.
Service Station at|Letter issued due to ~ |Installed ETP
Tripunithura the unauthorised |Closure Direction
Owned by  |functiening of the unit{issued
! Karthikeyan M N
|
CAR Wagh 12/76-F [Letler issued due 1o ' Closure direclion
% |Refinery Road [the unauthorised | Closure Intention}issued on
Nadama, functioning of the unit |notice ssued 23.10,2021.
+ | Tripunithura Action will be
o [-682309 taken to cancel
[ thelr license
E : issued by
i Tripunithura
Mumicipality and
ensure  that  the
Ui 5 it
operaled.
Assel City Bay Letler issued due to Direction  issued
Owner’s the unauthorised |Show  cause  noticelto  make 1P
Association  Hill [functioning of the unit jissned operation utwd
Palace Road wmformed thal
Chaddwari, Board wil! initinic
Tripunithura PO _ legal action
Emalulam-682301 meluding

canceilation  of
occupancy  and

leyy ol

Envirormental |

. cotmnpensation

[ 7 ISFS  Kingdom The STP is found The STP s

' Near Railway operational operational  and
Over Bridge, has Bowril's
Choice School Consent ey
Road P, 0. Opetate valid il
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t'!'rigmmllmr;t Ve 19.06.2023 k
6AZADI A .

TZacroachment Removal ;

Rased on the decision of the Joint Committee, the river boundary
has been surveyed and encroachments have been identified. On

identification  of encroachments, the concerned Local Self}
Government Institution Secretaries have taken action under the §
WKerala Land Consarvancy Act 1957 to evict aff encroachers from
the banks of the river. 21 encroachments were found Ing
Tripunithura  Municipality, 14 in Udayamperogs, 3 in}

Mulanthuruthy and one each in Amballoor and Chottanikkara
Panchayaths. Of these, 4 encroachments at Tripunithing
Punicipality and 1 encroachment at Chottanikkara Panchayath,
have been completely evicted. The poor families living in the
puzha puramboke ( Govt Land) in  Udayamperoor and
Mutanthuruthy panchayaths cannot be evicted without rehabilitation
and this will require funding from the Government, ltis learnsed that
four encroachers of Tripunithura Municipality have filed a Wil
petition in the Honourable High Court of Kerala against the eviction
order of the Municipal Secretary and in two of them stay orders
have been obtained. An estimate of 50 lakhs rupses has heen
prepared and submilied fo the Government by Trippunithurd
Municipality for the demolition of encroachments including flats,
which is pending wilh the Governiment.

The Amballoor Grama Panchayath has constituted a Ward
Level Monitcring Committee with Grama Fanchayath Secretary;
Assistant Fngineer Local Self Government Department, Viliage
Eytension Officer, Health and Wslifare Standing Commitie
Chairman and concerned ward members as the members. The
Surveillance squad performs periodic inspections 1o find out the
illegal disposal of sewage / septage in the river side and premises.
Surveillance Cameras have been installed at Chottanikkara Grama
Panchayath to detect direct discharge of waste into the river and
stens are being taken 1o install the cameras on other Local Self
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S Governmaent Instilutions as well.

Municipal health wing.~ has inspected the establishments /
hotels discharging sewagé? / waste into the river within the limits of
Tripunithura Municipality and the outlets set up for discharge of
waste water have been removed by giving notice to the
astablishments and flats which have been found to be discharging
waste / waste water into the river. The Tripunithura Municipality has
imposed a fine of Rs, 25,000/~ for dumping waste into the river. It is
humbly submitted that even though plans have formulated for the
it can be started only after the Delailad
and funds are allotted by the

implementation of projects,
FProject Report is approved
Government.

Submitted by,

O\

N -
Chairman of Cﬁégjr»ﬁ'uc:nﬂmii.tee

& District C ctor, Ernakulam
TN

tin$\§V ofaffidavit
1, e-filed on 12.11.2021 which reads as follows:
i

| (-

AFFIDAVIT FILED BY THE 2™R c
THE ORDER OF THE HON'BLE NATIONAL GREEN TRIB AL

DATED 4-10-2021
W/o Rahim M residing at Vaisakh, Thiruvankulam PO

02.11.

I, Sameena B, age 53,
Ernakulam having office at Amballoor Grama Panchayat, Kanjiramattom P.Q,
Ernakulam - 682315 do hereby solemnly affirm and state as follows:-

I

1. 1 am the Secretary of the 2" Respondent. Amballoor Grama Panchayat,

know the facts of the case as borne out from the records and I am authorized

and competent to swear this counter affidavit on behalf of the 2™
Respondent.
2. This hon’ble Tribunal vide Order dated 4-10-2021 had directed the

concerned local bodies to file their independent status report regarding the
progress of implementation of the recommendations made by the joint
commiltee on or before 11-11-2021.

3. It is submitted that the 2" Respondent Panchayat has increased the strength
of the Haritha Karma Sena to 30 nos. and their house hold service extended
up to 78 percent. The quantity of waste collected is also increased up to

0146 T/day. Regular monthly review meetings are conducted to increase

N,

SAMEENA B
Secretary
Ambalioor Grama Panchayx
J] P O. Er ) SH2 v
Pho m4-2740294. 9496045782
E-Mau’ AMPANCOrgHEC m 2 oo
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4. In order to increase public awareness, notices are issued to every house hold
through the Harith Karma Sena about the importance of Solid Waste
Management system and about the punishments that are liable to be imposed
for violations.

5: It is submitted that regular inspections are also conducted to ensure that
wastewater from houschold are not allowed to be flown into the river within
the limits of the 2™ Respondent Panchayat.

6. It is submitted that the Panchayat has issued eviction notice regarding the
encroachment on the river side which is reported by the Survey Department
and the eviction process is progressing.

7. It is submitted that Panchayat Committee has further decided to grow
Mangroves on the bank of the river on completion of the cleaning process by
the Minor Irrigation Department.

All the facts stated above are true.

Dated this the 2™ day of, November, 2021

Sg A s 4
WA oy ¢ SAMEENA

AN Secretary
é eR) Amballoor Grama Panchayar

A\
1 i @ o Dcponenl. K‘"J"f"‘iﬂom P O. Emabulam-652 31
A £ * Ph’ 0484-2740254, 9496045793
2 E-May’ balleor Mo e
"‘tmmnou P-°/-’f‘/ PR

Solemnly affirmed and signed before me by the deponent who is personally known
to me on this the 2" day of November, 2021 at my office at

Ny

- Advocate

i .
2| et ,;;Ri*i&u&*
E " oV
JOSE KURIAKOSE K.

Advocate & Notary Public
Reg. No. 7554
Kaithakottil, Mulanthuruthy P. 0.
Ernakulam-682 314

%J
Ph:0484-2741461, 9447603941 ;////////' L\
\dY}
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It is seen from the report submitted by the District Collector that they
have identified 21 encroachments in Tripunithura Municipality, 14 in
Udayamperoor, 3 in Mulanthuruthy and one each in Amballoor and
Chottanikkara Panchayaths. Of these 4 encroachments at Tripunithura
Municipality and one encroachment at Chottanikkara Panchayath have
been completely removed.

As regards poor families Iiving' in the puzha puramboke in Udayamperoor

and MulanthuruWanchayats could not be evicted without rehabilitation
and this willrequire fundlng from the Government 1t |%entloned in

the re

th t4 encroachers in Trlpunlthura Mun|C|paI|ty ave ffilled Writ

Petition before the Hon’ble High Court of Kerala against

the eyiction
icipal 'Secretary and in ‘two of them:‘éay o!l have

-
beer“ned.@estimate of 50 lakh been prepar nd s“ed to
\ Z
the Went@ Tripunithura fMunicipality f@h Wlon of

encroach‘q‘mclu ts ich is pendl h the ment.
Certain steps ‘)een taken b;r m&\l%or Grarr%chayat to avoid

dumping of waste and™also dlscharge sewage into the river.

orde he

IMN =

Surveillance cameras have been installed at Chottanikkara Gram
Panchayat to detect direct discharge of waste into the river and steps are
being taken to install the cameras on other local self Government
institutions as well. Certain penal measures have been taken by

Tripunithura Municipality against the persons who are dumping waste in
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the river.

It is also mentioned in the report submitted by the District Collector who
is also the Chairman of the Joint Committee appointed by the
Government that certain proposals are pending with the Government and
as soon as funds are received, they may be able to execute the same. The
Government is directed to look into the_issue and take necessary steps to
provide sufficient fund for imp'lementing the recommendation of the Joint

Committee to pro Konothupuzha River. ‘

We have rw the report submitted by Kerala.State Pollution Control

Board dated 16.12.2021 which-was sentsthrough e-mail\today as,there is

somji iculty in e-filing the document which reads as follows:

RT ZFILED BY THE ENVIRQEMEM
NGINEERyf REGIONAL OFFICE, ERNA AM, O
LF THE KERALA STATE LL

C ROL BOARD |
% Sl
gars, VW0-"Ranja ob,

ini"M Sam, ag
orised to

tal Eri@@ do Here by submit that| am
rala &@TW%& a t1am
the facts of th Ve case a
1 0

1)
Envir

repres I‘

conversanL%'e y state as
follows. 2) ri ¢ Konothupuzha”, rth- South
direction passing thr the areas coﬁng Udayamperoor,
Amballoor, Mulamthuruthy, Chottanikkara Grama Panchayath
and Tripunithura Municipality in Ernakulam District. The total
length of this river is 17 Km starting from Vettuvelikkadavu at
Irumpanam and ends at Puthenkavu in Udayamperoor. North end
starts from Chambakkara canal and in South it discharges into the
Vembanadu back water through Poothotta Kayal. The river water
Is mainly used for irrigation, fishing etc. The river is facing high
pollution problems due to disposal of untreated sewage, septage,
stagnation etc and need an urgent action to improve the water
quality. The major source of pollution of the river is the
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discharge of domestic sewage from apartments/houses/hotels
etc. There are no major effluent generating industries located on
the banks of river. The small industries such as car wash units,
service station etc are identified by KSPCB.

3) The Hon’ble Tribunal while considering the case pointed out
that "there s an imminent necessity to rejuvenate
Konothupuzha and make it pollution free with free flow of water
and a joint effort will have to be taken by all stakeholders
which the local bodies alone cannot undertake and the State
Machineries will have to be involved for proper preparation of
action plan and effective coordination of various departments,
whose expertise is required for generating common fund and
expertise to effectively execute the same. So, under these
circumstances, we feel it appropriate to appoint a joint
committee comprising of (1) District Collecto rnakulam (2)
State Po /utﬁ Control Beard (3) .Public Wo Department
(Irrigatis Bridge and.___Roads) . (4) Secretary,
Panch rnakulam (5) Commissioners of ‘i

un /pa les .and Executive Officers of the respective Grama
Secretary “of the Municipalities ‘“an a
ts through which the river passes and ing

lute to look into the matter and come with a proper actign
ith ec:f/c time line to abate the poll__t;/on \‘

upu river”
ZMer thezdirection of the Hg‘n’ble NGT, the statd Gov’v‘

o) nder .(Rt) No.81 SGD dated 0 5.20

stlt ed adoint committee with District Colle kulam
an ahd the District I Ofﬁcers of deths
and creta | of the M s and ma P ats
throu ch th pa es as the mbers. T wing
respon re as ,v trm

rent reach‘of the river to

> To monlto ater quali
identify the uti urces
» To monitor regu the quality of ent dlscharge to the
river from various agencies/firms and to monitor the availability
and proper working of STPs.

» To periodically monitor the river water quality.

Action taken to identify the pollution sources and check
water quality

The first action to be initiated for the river rejuvenation is to
assess the water quality of river before the rejuvenation works so
as to verify the improvements in the water quality. Board had
conducted two sets of monitoring in the Konothupuzha river. The
first set of monitoring conducted on 26.06.2020 and second set on
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28.06.2021. The analysis report of the samples shows that the
river is contaminated with organic wastes and coliforms. The
analysis reports of the samples taken on 28.06.2021 is enclosed
herewith and marked as Annexure- 1. The analysis reports show
river is polluted with high organic loading The BOD level in the
river is above 4mg/lit and also high coliform content is noted in
the river which indicates the sewage contamination. The major
problems are discharge of sewage into the river and also
restriction of flow due to thick growth of water hyacinth. The
restriction of flow causes “Eutrophication” in river. The
prevention of disposal of solid wastes, discharge of untreated
sewage and ensuring minimum environment flow in the river will
improve the water quality. The next set of monitoring is
scheduled in December 2021.

Based on th*ly&s reports, the polluted stretch/vh re prime
import for _rejuvenation..of _river is required been
identifi direction given to the Local body; ithura

Mu ipality to takeimmediate; action_to find out. the _polluting
d close all the illegal outlets so as to improve ter

allty

on’b NGT while disposing the case in @ 67“

ated 4 22.0 021(case related to rejuvenation «of pallute

s) directed the gtates that “The"‘*)rocstic

nation rivers need confined to onl QSl st S

bu applicable to all Small, medium @blg |luted
cludm{ @\se dried u é

Althoh‘ Ver |s$@ m W rd has
approached*.l‘lver restorati of “Kon zha River”

as done i nation--of--pol st es in OA
673/2018.The “Ccﬁ and Plan” ed by CPCB for
rejuvenating polluted stretches is being followed for the
rejuvenation of “Konothupuzha River” also. Based on the
analysis reports, Board has identified the river polluted stretches
as the average BOD is above 3 mg/lit and can be considered as
“Priority V”. The identified stretches are informed to the
“Thripunthura Municipality” who is the major party in the River
Konothupuzha Rejuvenation.The Direction issued to the
Thripunithura Municipality is enclosed herewith and marked as
Annexure-2.
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Board has conducting various inspections to identify the sources
of pollution. The details are given below.

Sl |Nameofthe  |Actiontakenon |Actiontakenon | Preseat
10. |Establishment | 25.06.2021 08.09.2021 Status
I |Choice paradise | Time allotted for | Inspection The ‘STP 1s
apartments, revamping of | conducted functional
Thripumithura | existing of STP.|06.09.2021  STP
Time completed on | tevamping  almost
31.07.2021. completed.
Installation of
filtration  system
pending.  Reported
fo be completed
- within one week, -
2 |Star  Homes |Direction issued | Show cause notice
annex and also Letter |issued
Apartment issued  to
,Thripunithura | Theipunithura
Municipality  to
furnish details of
occupier for taking
fegal action against
the builder,
3 |Valy  heights | Notice issued due | Show cause notice
Apartment, to the improper | issued
Thripunithura | working of STP
and operating
without valid
consent {0 operate
4 | Service station at | Letter issued due | Closure  Direction | Closure
Thripunithura, | to the unauthorized | issued " | Direction
Owned by | functioning of the issued
karthtkeyan M N | unit -
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5 |CAR  WASH, | Lettér issued due | Closure
12/76-E to the | Notice issued
Refinery Road, | unauthorized
Nadama, functioning of the
Thripunithura- unit ! :

682 309 !

6 | Asset City Bay | Letter issued due
Owner's to the | 1ssued
Association unauthorized
Hill Palace | functioning of the

Road Chathari,
Tripunithura.
P.O Ernakulam-
682 301

unit

Intention

Closure
Direction
issued on
23.10.2021

Show cause notice

Inspections were conducted on 23.10.2021. As per the inspections, Board
has issued directions to followi.ng units .

S1 Name of the Action ;akén on Present Status
| No | Establishment 23.10.2021
1 Taluk Head | The hospital situated at | Ditection issued on |
Quarters Hospital, | the bank of Andhakara | 25.10.2021 to obtain
Thripunithura Thodu (thodu joining the | Board’s consent.
Konothupuzha). The
Hospital is not obtained
Beoard’s consent and not
having STP.
A ™ A\ A
T - o —— _ !

2 Thripunithura Foard inspected the | Direction Issued to

Market . market and found that the | the Secretary,
no proper solid | Thripunithura
waste/liquid waste | Municipality on
management systems | 29.10.2021.
adopted. The waste water
including slaughter house
effluent is seen :
discharged to the nearby :
drain reaching
Andhakarathodu which

... _|Joins Konothupuzha B

3 Apartment owned | The residential project | Direction issued to
by M/s Archives | operating without Board’s | the wunit to obtain
Vicenza Owners | consent. Board’s consent,
Association, .

S Thripunithura :

4 Medical trust | It’s an | educational | Directed them to
Institute of Medical | building havilng clinics, | obtain Board’s
Sciences, [rumpnam | laboratories etc operating | consent including
Ernakulam without consent of the | authorization under

Baord ) bio medical rules.

The Chairman of joint

Committee, District Collector s continucusly

reviewing the actions taken by the departments to rejuvénate the river.

As per the Joint Committee direction, the LSGDs shall

> Identify and restrict the polluting sources directly to the river

and indirectly through its sub drains/streams.

> To penalize the defaulters

» To deposit fund to the Survey department for conducting
| ;

boundary demarcation of the river

» To implement projects for waste management so as to prevent

dumping of solid wastes and discharge of untreated effluents

thereby contaminating the water sources
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CPCB Guidelines for Management of sanitary waste set provisions to
SPCBs/PCCs to allow sale and operation of mini and modular incinerators
for disposal of sanitary napkins. Based on this guideline, the Board has
conducted trail runs and issued certificate for sale and operation of sanitary
napkin incinerators for 5 companies. Also the board has issued letter vide
KSPCB/23/2021- SEE2 dated 21.04.2021 to all local bodies, urban and
Panchayath directorate regarding the compliance in the Hon’ble NGT order
237/2020 dated 12.03.2021. A letter was also issued on 12.11.2021 seeking
the progress in the implementation of Hon,ble NGT order in 237/2020 to
Urban and Panchayath directorate.

5) The Konothupuzha river passes through 5 local bodies, Thripunitura
Municipality, Chottanikkara, Mulamthuruthy, Amballur and Udayamperoor
Grama Panchayaths.

i. Thripunithura Municipality

The major part of the river passes through the Thripunithura Municipality.
As per the rl\wnitoring results, it is noted that the rimer stretch passing
through t cipal area is highly contaminated wit anic loading.

irected the Municipality to take.immediate-action to
the sou close the illegal outlet. Also, Board had-iss
the Municipality for adopting proper solid waste management sy’
ThMura Municipality comprises of 49 wards with a po‘* of
92 the total no of households are 43620. The total quantit aste
génerated is about 38tonnes and processed is 14 TPD. The biological waste
W per is 4 tonnes/day. For the treatment of biodg_qradaM
a tution vel the municipality is provided with aerofiic com g
(Thumboormuzhi model) - 2 bins at 2 locations with capacity,14 units & 18
i d Biogas plant - 1no with100 kg capacity. In cohimuni
D of degradable w. naged and O. 1@I’PD
biodegradable %aste iS manag by Thumbur odel
An‘inbu Fol.the treatment of degradable was house veI
300 f biogas plant,125 no.s ster Pot ; 0 Nos. cket
Com 10000 f Pipe"Compost are deed The ‘r?pahty
is also he.re rﬁ“ waste
processin plan e Munici |t§dfé F,.one plastic shredding and
bailing unit. e latest SWM.annual-report submi he CPCB on
06.09.2021 the ﬁrltha Karma Se mber working in the
Trippunithura municipalit
The Board has given direction to the unit for submlttmg the application for
authorization. The Municipality has not submitted application for
Authorization till date. The Board had issued notice vide PCB/HO/RULES/
SWM-ERNAKULAM/ 2018 dated 08.02.2021 for levying the
environmental compensation on non-compliance of solid waste management
rules, 2016. But, no reply is received from the Municipality. Incidents are
also noted on the illegal dumping of the solid wastes in the municipal
premises and directions are being given to the Secretary in this regard.
Board has issued letter on the illegal dumping of solid waste on 04.05.2021.
Direction is issued to the Secretary, Thripunithura Municipality to report the
status of implementation of the Solid Wastes Management Rules and also
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action taken to prevent Konothupuzha river pollution. The notice and letter
issued are enclosed herewith and marked as Annexure_—3_ an(_j Annexure-A_f.
As part of State Environmental Action Plan, the municipality has submitted
an action plan as given below.

. |Number of
~ |Harithakarmasena unit to
. be increased from 74 to98

Door to door collection from and 25 additional wheel
a_|Households (%) 45| 55|barrow to be purchased  |31.03.2022

Door to door collections from

institutions/commercial '
b |establishments (%) ' 24| 76 31.03.2022

2 Material allectio facility S R
No. of MCFs which are | Project submitted for DPC

a [functional 1] 24|2021-22 31.03.2022
Bnsure quantification of i |
incoming and outcoming |

b | waste at MCF 0 0
i. Installation of weighing Proposal submitted to
machine 61 licouncil 31.03.2022
ii, Maintaining WQR

3 ResorceRecoy R
Already agreement
 letitered with Agro Green
Ensuring forward linkage for Kerala. Now new
Resource recovery either by agreement entered with
linkage to RRF or agreement CKCL for taking good
a. | with CKCL/Private firm ' 1|  Glplastic. 31.12.2021
Ensure quantificationj of ’
incoming and outcoming
b. |waste at RRF (if own RRF) 6f 0
L Installation of weighing h Proposal submitted to
machine | 0{  1counci 31.12.2021
ii, Maintainning WQR 1l 0

s : Project DPC approved,
No. of Household level Waiting technical sanction
a. _|composting unit 0} 600[from Suchitwa mission
No. of Institutional level
composting units ( eg:
b. {Schools, Hespitals) 23{  O[Survey initiated 31.03.2023
No. of community Level . |[Thumboormozhi model
c. |composting units ' 0| _25|composting unit inftiated |31.03.2023
No. of Centralized composting submitted to couneil for
d. funits : 0 lapproval

_ [31,03.2022
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_ Project DPC approved.
No. of Household level Biogasd’ Waiting technical sanction
a, |plant 1800| 100ifrom Suchitwa mission  |31.03.2022
I |No. of Institutiona] level Bio ' '
gas plant ( eg: Schools, ,
b. |Hospitals) of 71 = 31.03.2022
No. of community Level '
c. {Biogas plant units 0 0
No. of centralized Biogas plant
d. [units
6. Biodegradable Waste processin
No. of agencies collecting and .
processing Biodegradable i

Waste from bulk waste Selection process i8 going
a. |generators in the L3GI 0| llon

No. of agencies

certified/authorized by the Certification process is

b. [LSGI for this purpose:

going

7. Legacy Wagte M
No. of Legacy dumpsites

nag

a. |identified 0 0
No. of Legacy dumpsites S
b. |quantified .0 0

No. of Legacy waste dumpsite
in which remediation has been

c. |initiated o ol
No.of Legacy waste dumpsite
d. |remediated g 0

i

T
Based on the progress in the implementati(;ni of Ithe action plan submitted, Board
shall initiate further action to issue direction to be issued under section $ of the
Environmental (Protection) Act.
ii.  Chottanikkara Panchayath
The Panchayat comprises of 14 wards, Populationlis a22656. No of households
9767. The Secretary reported that 28 Haritha Karma Sena members are engaged
for collecting non biodegradable wastes and segregated in MCF which is given
to Clean Kerala Company for disposal wet waste is disposed only through
decentralized disposal facilities such as bio bins, compost efc. Installed cameras
near river banks, major junctions, water bodies where there are possibilities for

L 'r'a;n‘. /'
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10.

11.

depositing waste. It is also reported that they have sought the advice of
Integrated Rural Technology Centre (IRTC), Palakkad, for the safe disposal
of solid waste.

iii. Mulanthuruthy Panchayath

It is reported as the quantity of non bio degradable waste collected is 80
kg/day.The are having 34 numbers of Haritha Karma Sena members and one
material collection centre. They dry waste is collected once in a month from
houses, shops and other establishments and handed over to Clean Kerala
Company for disposal.

iv. Udhayamperoor Panchayath

The Panchayath consists of 10022 households and 1586 establishments in
20 wards. The calculated quantity of waste generation based on population
is 300kg/day. The panchayath is reported to collect 2.5 — 3T of non-
biodegradable waste per month. with the help of 26 HKS members. The
collection frequency is once in a week: There is one MCF in the panchayath.
v. Amballor Panchayat

The total quantity of solid waste generated in the panchayat is 0.06 T/day.
Quantity of w ollected per days is 0.0012 t/day. T?Wber of wards
i 6 Haritha Karma Sena members. The d aste collected

is 16 and
is hand@o Clean Kerala:Company: for disposal.«.*

[ S, LSGD, and CS are gonducting regularly fo ing the
in thewaste management: of the,above Local Self Gover, ent
. All that is stated above are true to the best of my

ion and belief.

ed this 16thday of December 2021
menQEngineer .:

|oned;->m the report that the major problem of dw
water

“ causes

alsg Gmentloned iction Q‘F wat
h“ the r1§§NdeR ‘B{&m to c‘tln is likely to
affect the florm fau‘he riverine eco' '

sewa nve@nd also restrictiof of flow due to t k gr

hyacm

“Eutrophi

As regards the removal of hyacinths are concerned, there is a duty cast on
the authorities who are expected to maintain the water bodies to clean the
same periodically so to avoid growth of such plants/weeds in the river.
Further, mechanism must also be found out as to whether this can be used

as a resource for utilising the same in a profitable manner. The
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12,

13.

Government will have to evolve a policy on this and take steps to
improve the system.

Further, permanent solution to prevent discharge of sewage into water
bodies is to provide underground sewage system in the State and action
will have to be taken by the Government to implement the same and once
this system is evolved connecti:nvg .the-,.Sewage collected through the

underground sewage system to STPs and treat the same to prescribed

wrmanent solution

can be powr only if such.anarrangement is.made. T overnment

also will have to‘.evolveit.he-,systéfn for,this, in cdﬁsult%ith the
stakeholder D‘é"partments and evolve action plan to imp.le‘ment the same
with”shorgtime'frame" instead of “seeking Io@:er t“e for
imp“mg tI‘@same ) Q “

It is Ween Mé“ the report that Taluk Hea&uartuospltal

Thripuni is also butl to the untr& sewa being let into

the Andhakaraéiu WhICh uItE@tL% joins Kon%zha It is also

mentioned in the repo“at they have stabllshed any sewage

treatment plant for treating the waste water before it is being discharged

norms before it is discharged into the water bodie

into water body. When such a pathetic condition was brought out in
respect of kalamassery Medical College Hospital, certain directions have
been issued by this Tribunal and some steps have been taken by the

Government in this regard. Government Hospitals and Government
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14,

15.

16.

institutions must be models for taking eco-friendly measures for
protecting the water bodies. If Government Department themselves are
not able to fulfil the constitutional obligation of protecting the
environment, there is no meaning in Government directing the citizens of
the State to follow the same.

The Principal Secretary for Healt;hv IS dirgcted to look into the issue and
take immediate steps to reéOIve the same so as to avoid penal
consequences  beiag imposed. “for 'non-implwtation of the

enviroans in.the health care units Whichare s%ﬁ to be kept

hygle or the purpose of: protectlng theshealth of the peop £,

Pollution C ontrol Board is also directed to take appropriate,action igamst

thos ons vﬁ) are not.complying with the dlrectlon:Esued emin

rther action t%!n re“ this

acc Wltfaaw and submit the

1
Trlbuf‘t‘ore th‘@ext hearing date. 5 v
It is als from ort that certain @gﬁmtle‘w found in
the market ar@r hrlpunlthura Mmallty wh yne of the waste

management systems properly i%nented including the
maintenance of slaughter house operating in that area. The Thripunithura
Municipality is also directed to take appropriate steps to implement the
direction issued by the Pollution Control Board in its letter and spirit so as
to improve the hygine system in Thripunithura Municipality and make it a

model Municipality for implementation of waste management rules and
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17.

18.

19.

20.

implementing the scheme of the State Government, namely ‘Garbage
Free Keralam’ and ‘Malinya Mukta Keralam’.

The Chief Secretary and the Principal Secretary for Environment,
Principal Secretary for Health and Principal Secretary for Local
Administration are directed to look into those issues personally and come
with a proper action plan for reso:lying su.ch issues not only in respect of
protection of Konothupuzha R'iver but also all water bodies in Kerala as

Kerala is suppose be one of the States havmg numbers of water

bodies an ers : , .~ N ¢
They ‘?ected.to submit..the reports tosthis Tri‘k;\unal“
06.01,2022 b_y"'e-filling in the form of searchable PDF/OCR suppertable
PDFMoti@e form of‘image PDF along with ne%sary\iopies
to b“uced%per Rules and if @filing is not possi the“—mail
and al‘h‘orodu@g hard copies. 5 v

The Regi dlrec om unicate thls rder to ofstpondents

and also to ,@ Secretary -Eﬁn‘:%\? Secreta‘

Principal Secretary for h and Prmupgcretary for Local Bodies

before

Environment,

for their information and compliance of the direction.

District Collector, Pollution Control Board and Local Bodies are also
directed to submit their further independent report of further action taken
by them to resolve the issue on the basis of the recommendations given

by the Joint Committee to save Konothupuzha River from pollution and
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21.

encroachments before the next hearing date. Registry is directed to
communicate this order to the above officials as well by e-mail
immediately for information and compliance of the directions of the

Tribunal.

For consideration of further progress cum action taken report, post on
Pas i inten

O
-

06.01.2022. I S

ha] akrishnan)

[24]
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Annexure -6
Item No0.12:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No. 237 of 2017 (SZ)

(Through Video Conference)
IN THE MATTER OF: =)

Manakunnam Village, Padashekara S'érﬁrakshéha Samithy

A .Applicant(s)
~Versus ‘

q , Mg 7493 N\,
un |pa.I|ty, Kerala and O,rs —__
Date of he“ oz 03. 022

.:::/j 45,; '.—_._ ;_‘_»'7

\
!

CORAM: O o

Thrlpunlthu

HON’yR Jt%TICEK RAMAKRISHNAN, J@c f'

HON’B SAT PAL XP RT

For Appllcant(s)a §§N @\Aﬁrﬁor I\‘ Hebzon
Smgh\ -

For Respondent(s). V. Nj-larlda' Mr. A.V. Arun for R1

Ms.Gayathri for M/s S. Sree Kumar Associates for

R2 to R4 and R6
Mr. Bindhu C.G. for R5

Mr. G. Vignesh for Mr. E.K. Kumaresan for R7,

R9, R10 and R12 to R16
Ms. Rema Smrithi for R11
Mr. Rajeev for Mr. P.G. Jayasankar for R18
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ORDER
As per order dated 20.12.2021, this Tribunal had considered the order

passed on 11.11.2021 extracted in Para 1 of the order, considered the
report submitted by the District Collector dated 10.02.2021, extracted in
Para 3 of the order, considered the report submitted by the 2™ respondent,
extracted in Para 4 of the orderand also considered the report of Pollution

Control Board dated 16.12.2021 extracted in Para 9 of the order and then

g order: ‘

s om-the report submitted by the District CO&‘\& they

hav identified” 21 encroachments: in=Tripunithura Municipality, in
roor, 3 in Mulanthuruthy and one each in Amb
Chott kara Panchayaths. Of these 4 encroachments at' Tri
iCi allty and one encroachment at Chottanikkara Panchayath h

passed the

eI remeved. -
y 2 | ; T
gards.pqor families living in the puzha puramboke in"ddaya
wlamh hy Panchayats couldgnotgbe evicted with rehabw
will reguire funding fro overnment. It is menti

that croachers in Tripunithura Municipali ed Writ
fore t on"ble High C of Kerala agai e evi der
C|pal ary an them stay orders h

i

obtal estlmat Iak has been pr ‘and su ittedrto the
Govern Trlpu IJ@ I for ion of
encroachme dlng flats which" B ding. with the ment.

7. Certain steps have b ken by Amballo ama Panchayat to avoid
dumping of waste and also discharge of sewage into the river. Surveillance
cameras have been installed at Chottanikkara Gram Panchayat to detect
direct discharge of waste into the river and steps are being taken to install
the cameras on other local self Government institutions as well. Certain
penal measures have been taken by Tripunithura Municipality against the
persons who are dumping waste in the river.

8. It is also mentioned in the report submitted by the District Collector who
is also the Chairman of the Joint Committee appointed by the Government
that certain proposals are pending with the Government and as soon as
funds are received, they may be able to execute the same. The Government
is directed to look into the issue and take necessary steps to provide
sufficient fund for implementing the recommendation of the Joint
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Committee to protect Konothupuzha River.......

...... 10. It is mentioned in the report that the major problem is of discharge
of sewage into river and also restriction of flow due to thick growth of water
hyacinth. It is also mentioned that restriction of water flow causes
“Eutrophication” in the river and if it is allowed to continue, it is likely to
affect the flora and fauna of the riverine ecology.

11. As regards the removal of hyacinths are concerned, there is a duty cast
on the authorities who are expected to maintain the water bodies to clean the
same periodically so to avoid growth of such plants/weeds in the river.
Further, mechanism must also be found out as to whether this can be used as
a resource for utilising the same in a profitable manner. The Government
will have to evolve a policy on this and take steps to improve the system.

12. Further, permanent solution to prevent discharge of sewage into water

bodies is to provide underground sewage.system in the State and action will

have to be taken by the Government to implement the same and once this
nm S

system is evol onnecting the sewage collected throu e underground

sewage syste TPs and treat the same to prescnbed fore it is
dlschar the“water bodies, ‘permanent solution ‘can ible for
Iy |f n-arrangement is made. The Government. als have to

the system for this;uin consultation'with the stakeholder nts
action plan to implement the same within a short
mstea T seeking longer timeline for implementing the same.

als en from the.report that Taluk Head Quarters “

nlthur also contributing to the untreated sewage bemg Iet in
du, which ultimately joins Konothupu
wed in report that they havegnot.established any ge tr “
or treatin® the waste wat it is being disc d int

hen S a pathetic condition was brought pect, of

ry Medieal College Hospitaly, certain directi ued

this

nal.and steps en by t over
regar nment I a d institutions e mod aking
eco-frie ures I Md rnment
Department Ives are not ab E} il the constlt

obllgatlon of
protecting th iro there is_no meam ent directing
the citizens of the State low the same.

-
ave b

14. The Principal Secretary for Health is directed to look into the issue and
take immediate steps to resolve the same so as to avoid penal consequences
being imposed for non-implementation of the environmental laws in the
health care units which are supposed to be kept hygiene for the purpose of
protecting the health of the people.

15. Pollution Control Board is also directed to take appropriate action
against those persons who are not complying with the direction issued by
them in accordance with law and submit the further action taken report to
this Tribunal before the next hearing date.

(3]

108



16. It is also seen from the reports that certain irregularities were found in
the market area of Thripunithura Municipality where none of the waste
management systems are properly implemented including the maintenance
of slaughter house operating in that area. The Thripunithura Municipality is
also directed to take appropriate steps to implement the direction issued by
the Pollution Control Board in its letter and spirit so as to improve the
hygine system in Thripunithura Municipality and make it a model
Municipality for implementation of waste management rules and
implementing the scheme of the State Government, namely ,,Garbage Free
Keralam™ and ,,Malinya Mukta Keralam*.

17. The Chief Secretary and'the Principal Secretary for Environment,
Principal Secretary for Health and Principal Secretary for Local
Administration are directed to look into those issues personally and come
with a proper action plan for resolving such issues not only in respect of
protection of Konothupuzha River but also all water bodies in Kerala as
Kerala is supposed to be one of the States having more numbers of water

bodies and riv’
18. Th re_directed to submit the reports to this Tribu before
06.01.2 e-filling in the form,of searchable PDF/Q table

po
PDEand not in'the form of image'PDF-aleng with necessary. hardcopies to
d‘as per Rules and if e-filing is not possible then by nd

be
roducing hard copies.
"I
tary” for

also b
mentRrincipal Secretary for Health and Princip ecre'ry fir

nvir
wodies 6their information andjcompliance of the direction.

20, District. Co or, Pollution Control Board and Lo odiesiare also
dirM submitgtheir further inde r actioMby
the eselvethe | i the
Joint

and

tions giv
ﬁittee to Konhothupuzha R"Q{/’from M
encroa s bef trmﬁbﬂ% Regis i cted to
e S as v%ﬂ
Tribunal

Registry is_directed to communicate this order to
respondents yd also"to Chief Secretary, Principal ~Secre

rder-to-the abo well b il immediately

communica
for informati d che of the directiow

The case was posted to 06.01.2022 for consideration of further progress
report cum action taken report. Thereafter, the matter has been adjourned
from time to time by notification and lastly it was adjourned to today by
notification dated 25.02.2022.

After the case was adjourned, we have received an affidavit filed by the
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2" respondent- Amballoor Grama Panchayat dated 04.01.2022, e-filed on

05.01.2022 which reads as follows:

AFFIDAVIT FILED BY THE 2"*RESPONDENT IN COMPLIANCE WITH THE ORDER
OF THE HON'BLE NATIONAL GREEN TRIBUNAL DATED 20-12-2021

I.Sameena B, aged 53, Wlo Rahim M, residing at Vaisakh, ThiruvankulamPO,

Ernakulam - 682305 do hereby solemnly affirm and state as follows:-

1. | am the Secretary of the 2"°Respondent, AmballoorGrama Panchayat | know
the facts of the case as borne out from the records and | am authorized and
competent to swear this counter affidavit on behalf of the 2"°Respondent.

2. This hon'ble Tribunal vide Order dated 20-12-2021 had directed the concemed
local bodies to file their progress reports detailing the steps taken by them in
accordance with the Report/Recommendations of the Joint Committee.

3 It is submitted that as per the survey report one encroachment of a residential
building was noticed by the Konothupuzha riverside within the limits of the 2™
Respondent Panchayat. Consequently notice was issued to the encroachers and
residents of the said building and the said building has been demolished now.
The 2™ Respondent panchayat is organizing periodic inspection on the riverside

to prevent dumping of waste an sewage water Qigpo_spl into the river.
-

4, It is submitted that non-biodegradable waste is being collected satisfactorily

through the Haritha Karma Sena and monthly review meetings are being
conducted to assess the improvement of the efficiency of their work.

All the facts stated above are true.

Dated this the 4""day of, January, 2022
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110



4.

The Additional Chief Secretary for Environment has filed action taken

report dated nil, e-filed on 17.02.2022 which reads as follows:

Action Taken by Government of Kerala regarding
: ti f K l ha Ri : :
f Hon’ 237

The river “Konothupuzha” runs in North-South direction passing
through the areas comprising Udayamperoor, Amballoor, Mulamthuruthy,
Chottanikkara Grama Panchayath and Tripunithura Municipality in Ernakulam
District, The total length of this river is 17 Km starting from Vettuvelikkadavu
at Irumpanam and ends at Puthenkavu in Udayamperoor. North end starts
from Chambakkara canal and in South it discharges into the Vembanadu back
water through Poothotta Kayal. The river water is mainly used for irrigation,
fishing etc. The river is facing high pollution problems due to disposal of
untreated sewages, septages, stagnation etc. The major sources of pollution
to river are due to the discharge of domestic sewage from
apartments/houses/hotels etc, There is no major effluent generating industries
located at the banks of river. The small industries such as car wash units,
service station etc are identified by Kerala State Pollution Control Board.

The Hon’ble Tribunal while considering the case pointed out
that

“there is an imminent necessity to rejuvenate Konothupuzha and make it
pollution free with free flow of water and a joint effort will have to be
taken by all stakeholders which the local bodies alone cannot undertake
and the State Machineries will have to be involved for proper preparation
of action plan and effective coordination of various departments, whose
expertise is required for generating common fund and expertise to
effectively execute the same. So, under these circumstances, we feel it
appropriate to appoint a joint committee comprising of (1) District
Collector, Ernakulam (2) State Pollution Control Board (3) Public Works
Department (Irrigation, Bridge and Roads) (4) Secretary, District
Panchayat, Ernakulam (5) Commissioners of the respective Municipalities
and Executive Officers of the respective Grama Panchayat, Secretary of
the Municipalities and Grama Panchayats through which the river passes
and is being polluted to look into the matter and come with a proper
action plan with specific time line to abate the pollution in the
Konothupuzha river”

As per the direction of the Hon’ble NGT, the State Government
in its order under G.O.(Rt) No0.817/2020/LSGD dated 03.05.2020 has
constituted a Joint Committee with District Collector, Ernakulam as
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Chairman and the District level Officers of the Departments and the
Secretaries of the Municipalities and Grama Panchayats through which the
river passes as the members. The following responsibilities are assigned
to KSPCB

» To monitor water quality in different reaches of the river to identify the
polluting sources

» to monitor regularly the quality of effluent discharge to the river from
various agencies/firms and to monitor the availability and proper
working of STPs.

» To periodically monitor the river water quality.

i i h llution sources a

quality

The Kerala State Pollution Control Board has initiated the
first action for the river rejuvenation which is to assess the water
quality of river before the rejuvenation works so as to verify the
improvements in the water quality. Board had conducted two sets of
monitoring in the Konothupuzha river. The first set of monitoring
conducted on 26.06.2020 and second set of monitoring conducted on
28.06.2021. The analysis report of the samples shows that the river is
contaminated with organic wastes and coliforms. The analysis reports
of the samples taken on 28.06.2021 is enclosed herewith and marked
as Annexure- 1. The analysis reports show river is polluted with high
organic loading. The BOD level in the river is above 4mg/lit and also
high coliform content is noted in the river which indicates the sewage
contamination. The major problems are discharge of sewage into the
river and also restriction of flow due to thick growth of water
hayacinth. The restriction of flow causing “Eutrophication” in river. The
prevention of disposal of solid wastes, discharge of untreated sewage
and ensuring minimum environment flow in the river will improve the
water quality. The next set of monitoring is scheduled in December
2021.

Based on the analysis reports, the polluted stretches where
prime importance for rejuvenation of river is required were identified
and direction was given to the Local body, Thripunithura Municipality
to take immediate action to find out the polluting sources and close all
the illegal outlets so as to improve the water quality.

The Hon’ble NGT while disposing the case in OA 673/2018

s
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dated 22.02.2021(case related to rejuvenation of polluted stretches)
had directed the states that

“The process of rejuvenation of rivers need not be confined to only 351
stretches but may be applicable to all small, medium and big polluted
rivers, including those dried up”

Although, the river is not included in OA 673/2018, the
Kerala State Pollution Control Board had approached the river
restoration work of “"Konothupuzha River” as done in the rejuvenation
of polluted stretches in OA 673/2018. The “Concept and Plan” framed
by CPCB for rejuvenating polluted stretches is being followed for the
rejuvenation of “Konothupuzha River” also. Based on the analysis
reports, Board had identified the river polluted stretches as the
average BOD is above 3 mg/lit and can be considered as “Priority V”.
The identified stretches were informed to the “Thripunithura
Municipality” who is the major party in the River Konothupuzha
Rejuvenation. The Direction issued to the Thripunithura Municipality is
enclosed herewith and marked as Annexure-2.

Kerala State Pollution Control Board is conducting various
inspections to identify the sources of pollution. The details are given
below.

Sl no. |[Name of th [Action taken on |Action taken on 08|Present St

e Establish |25.06.2021 .09.2021 atus
ment

Choice para|Time allotted for r{Inspection conduct{The STP is fun

dise apartmievamping ofled 06.09.2021 STictional

ents, Thriplexisting of STP. Ti|P revamping almo

unithura |me completed on |st completed. Inst

31.07.2021. |allation of filtration
system pending. R
eported to be com
pleted within one
week.

Star Homes|Direction issued a|Show cause notice
annex Aparjnd also Letter|issued

tment ,Thrilissued to Thripuni

punithura [thura Municipality

to furnish details

of occupier for tak

ing legal action ag

ainst the builder.
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Valy height
s Apartmen
t, Thripunit
hura

Notice issued due
to the improper w
orking of STP an
d operating witho
ut valid consent t
0 operate

Show cause notice|

issued

Service stat
|ion at Thrip
unithura, O
wned by ka
1rthikeyan M
N

Letter issued due
to the unauthoriz
ed functioning of
the unit

Closure Direction
issued

Closure Directi
on issued

[CAR WASH,
12/76-E

ad, Nadam
a, Thripunit
hura-682 3
09

Letter issued due
to the unauthoriz
ed functioning of

Refinery Rolthe unit

Closure Intention
Notice issued

Closure Directi
ron issued on
23.10.2021

Asset City
Bay Owner'
s Associatio
n

Hill Palace
Road Chath
ari, Tripunit
hura. PO E
rnakulam-6
82 301

Letter issued due
to the unauthoriz
ed functioning of
the unit

Show cause notice

issued

The last inspections were done on 23.10.2021. As per the inspections,
Board had issued directions to following units also.

Sl
No

Name of the Establi |Action taken
shment

2021

on 23.10. |Presen

t Status
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Taluk Head Quarter
s Hospital, Thripunit
hura

|

The hospital situated at
the bank of Andhakara T|
hodu (thodu joining the
Konothupuzha). The Hos
pital has not obtained B
oard’s consent and not h
aving STP.

Direction issued on
25.10.2021 to obtain
Board’s consent.

Thripunithura Marke
t

Board inspected the mar
ket and found that the n
o proper solid waste/liqu
id waste management sy
stems adopted. The was
te water including slaug
hter house effluent is se
en discharged to the ne
arby drain reaching And
hakarathodu which joins
Konothupuzha

Direction Issued to

the Secretary, Thripun

ithura Municipality on
29.10.2021.

Apartment owned b
y M/s Archives Vice
nza Owners
Association, Thripun
ithura

loperating without

The residential project

Board’s consent.

Direction issued to the
unit to obtain Board’s
consent.

te of Medical Scienc
es, Irumpnam Erna
kulam

Medical trust Institullt’s an educational buildi

ng having clinics, laborat
ories etc operating witho
ut consent of the Board

Directed them to obtai
n Board’s consent incl
uding authorization un
der bio medical rules.

The Chairman of Joint Committee, District Collector is continuously
reviewing the actions taken by the departments to rejuvenate the river.

As per the Joint Committee direction, the LSGDs shall

» Identify and restrict the polluting sources directly to the river and
indirectly through its sub drains/streams.

» To penalize the defaulters

» To deposit fund to the Survey department for conducting boundary
demarcation of the river
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» To implement projects for waste management so as to prevent dumping
of solid wastes and discharge of untreated effluents thereby
contaminating the water sources

The river is passing through 5 local bodies, Thripunitura
Municipality, Chottanikkara, Mulamthuruthy, Amballur and Udayamperoor
Grama Panchayaths.

Thripunithura Municipalit

The major part of the river passes through the Thripunithura
Municipality. As per the river monitoring results, it is noted that the river
stretch passing through the Municipal area is highly contaminated with
organic loading. Board had directed the Municipality to take immediate
action to find out all the sources and close the illegal outlet. Also, Board
had issued directions to the Municipality for adopting proper solid waste
management systems,

Thrippunithura Municipality comprises of 49 wards and the total no
of households are 25690. The total quantity of waste generated is about
28.5 tonnes. The biological waste collected per day is 4 tonnes/day. The
Municipality has no facility for treating biodegradable wastes. The
Municipality is disposing their biodegradable waste at Brahmapuram
waste processing plant. The Municipality has one MCF and disposing the
plastic waste through M/s Eco green. The Board has given direction to the
unit for submitting the application for authorization. The Board had issued
notice for levying the environmental compensation on non-compliance of
solid waste management rules, 2016. Incidents are also noted on the
llegal dumping of the solid wastes in the municipal premises and
directions are being given to the Secretary in this regard. Board had
issued letter on the illegal dumping of solid waste on 04.05.2021.
Direction is issued to the Secretary, Thripunithura Municipality to report
the status of implementation of the Solid Wastes Management Rules and
also action taken to prevent Konothupuzha river pollution. The Board had
already issued notice to levy the Environment compensation from the
Municipality.

In compliance to the NGT Orders and the direction of KSPCB,
the Thripunithura Muncipality has started door to door collection of both
biodegradable and non biodegradable wastes as contemplated under R.17
of the Solid Waste management Rules, 2016. The Source level

[11]

116



processing of segregated biodegradable waste is promoted in house hold
level including residential flats by promoting bio-bins. However it is
inevitable to collect about 30% of the biodegradable waste generated
~{rom source level due to lack of availability of sufficient land for these
households and institutions.

The "HARITHA KARMA SENA" members are engaged for the
collections of segregated biodegradable and non biodegradable waste
from the source level., The municipality has 49 wards and engaged 2
persons in each wards for the said purpose. The segregated
biodegradable waste so collected is processed at Bhrahmapuram plant
maintained by the Kochi Municipal Corporation by giving tipping charges
at the rate of Rs.1740/ton. A minor part of the same is processed at the
aerobic compost unit functioning at Anaparambu in ward no.41.

The municipality established another aerobic compost unit
(Thumburmuzhi Model) at Taluk Hospital compound and is also planning
to establish more decentralized mini aerobic compost units in different
areas with the local level managerial support of the residential welfare
associations.

In respect to the non biodegradable waste, the municipality is
collecting dry waste other than napkins and diapers from all households and
other establishments through "HARITHA KARMA SENA" in a weekly basis and
the same dry waste is temporarily stored at the MCF facility at the building
near the market complex. Also a mini material collection facility is functioning
at Taluk Hospital complex. The non biodegradable waste are collected
separately, stored and handed over to “Eco-Green Kerala Limited” a
Government approved agency for scientific recycling and reuse purpose. As
per rule 17(3) of the Solid Waste Management Rules 2016, “"Manufacturers or
brand owners or making companies of sanitary napkins and diapers shall
explore the possibility of using all recyclable materials in their products or they
shall provide a pouch or wrapper for disposal of each napkin or diapers along
with the packets of their sanitary products”. At present no collection or
disposal of sanitary napkins and diapers is carried on by the Thripunithura
muncipality. However a scientific proposal for the treatment of sanitary
napkins and diapers submitted by the “"EN Cleaners” a facility management
company having Udyam registration No. Udyam KL-12-00026081 in
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collaboration with Kerala Enviro Infrastructure Limited (KEIL), submitted a
proposal with a specific plan on 20.09.2021 to collect the sanitary waste from
the individual households and handing over to KEIL for bio-medical
incineration.

Sanitary napkins and diapers are commonly used sanitary
products by the households, thus a scientific disposal is necessary. In this
circumstance the municipality has initiated discussion with the KEIL for
formal approval and providing Non Objection Certificate for the said
facility, A joint committee is constituted to study and to initiate steps in
order to mitigate pollution caused to Konothupuzha which runs through
different Local Government Institution including the Thripunithura
Muncipality. In compliance with the directions of this Honorable Tribunal,
the municipality has convened a meeting of concerned departments on
06.03.2020 and decided to initiate stringent measures against pollution of
water body. A field study for identifying the establishments having not
installed waste and sewage treatment plants was conducted and
identified 45 establishments and issued notice to those establishments to
comply with the standards specified by the Kerala State Pollution Control
Board and to install onsite sewage and waste treatment plants. As a
result of the notice issued and constant followup many institutions and
establishments have installed ETP / STP facilities at the premises and
stopped discharge of untreated waste water to the drains and river.
Further follow up actions are taken by the municipality for ensuring waste
water treatment facility in all establishments and to curtail discharge of
polluted water into the drains and rivers is monitored by the municipality.

The municipality has prepared a detailed project for the installation
of surveillance camera across various hotspot locations near Konothupuzha
River in order to detect the offenders who dump waste and other contaminants
into the river. The District Planning Committee has approved the said project
with an outlay of Rs.5 lakhs and the implementation steps are initiated.

The municipality has taken serious steps to identify and evict the
encroachments in the Konothupuzha River. A survey was conducted and as
per the report from Tahasildar, Kanayannoor a field level visit was initiated
and during the visit almost 21 cases of encroachments were spotted, In the
identified encroachment there are 10 buildings involved and out of which 7 are
residential houses. Retaining walls for the protection of river embankments
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and nearby properties is to be ensured as a part of this eviction drive. In
order to accomplish the eviction drive and protection of river embankments, a
joint effort by the district administration and irrigation department is
essential. The municipality had prepared a draft estimate for the eviction
drive which amounts to about 50 lakhs and reported it to district collector and
to the Government. The muncipality issued letter to the Tahasildar,
Kanayannur Taluk office requesting to depute an officer not below the rank of
Deputy Tahasildar for conducting enquiry proceedings before eviction as per
section 12 of Kerala Land Conservancy Act 1957.

A similar letter was issued to the concerned village officers of
Nadama, Thekkumbagom and Thiruvankulam villages to prepare and
produce plotted sketch and mahazar report of the identified
encroachments and valuations of the structures and buildings in the
identified encroachments as per forum No.A , Rule 4 of the Kerala
Conservancy Act 1957 and Kerala land conservancy rules 1958. Further
proceedings for evictions as per land conservancy act can be initiated
only after receiving the above mentioned reports and enquiry
proceedings. A committee consisting of the representatives of various
departments, Administration and LSGs has to be constituted for
considering the redressal of grievances and objections of the respective
identified encroachers to effectively evict the encroachments.

ncha

Chottanikkara Panchayat is doing earnest efforts to reduce the
bio-degradable waste and non bio-degradable waste. The Panchayat
comprises of 14 wards, population is 22656, number of households 9767
with 28 Haritha Karma Sena members engaged for collecting non
biodegradable wastes and segregated in MCF which is given to Clean
Kerala Company for disposal. Wet waste is disposed only through
decentralized disposal facilities such as bio bins, compost etc. Cameras
were installed near river banks, major junctions, water bodies where
there are possibilities for depositing waste. The Panchayath have sought

the advice of Integrated Rural Technology Centre (IRTC), Palakkad, for
the safe disposal of solid waste.

A Bye-Law has been prepared by the Panchayat Committee.
As per the Bye- Law, single use plastic products having less than 50
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micron is banned in the Chottanikara Panchayat. Apart from that, for the
implementation of Bye-Law, a team headed by the Health Inspector is
carrying out regular and periodic inspections and legal actions have been
initiated against the offenders also. In order to ensure that no
contaminated/sewage water is discharged or flowed to the paddy fields or
water sources within the territorial limits of Chottanikara Grama
Panchayat, inspections were carried out with the aid of staff, other
organizations and Kudumbasree workers and notices were issued against
the offenders under the various green laws. Currently, there is no
contaminated water being discharged or flowed to the paddy fields or
water sources.

Further, this Panchayat has already taken initiative for compuisory
enrolment of all the houses, institutions and other commercial
establishments/shops within the local limits of Chottanikara Panchayat to
become a part/member of effective Solid Waste Management System. The dry
waste is collected once in a month from houses, shops and other
establishments (door- to-door) by 28 Haritha Karma Sena members (2
members for one ward) and a nominal user fee has also been imposed for the
same. The non biodegradable wastes collected in the said manner are
segregated in MCF installed at Panchayath Office premises and thereafter it is
given to Clean Kerala Company for disposal. With respect to the biodegradable
waste/wet waste, the Panchayat ensures that wet waste is disposed only
through decentralized disposal facilities such as bio bins, bio pit and compost
pit etc.

The Panchayat has also established Thumboormuzhy model system
(an aerobic composting method) and has also installed CCTVs near river
banks, major junctions, water bodies and other hot spots where there are
possibilities for dumping waste. Frequent inspections are carried out with the
help of Public Health Wing of the Health Department and proceedings are
initiated against the offenders who are found dumping waste in the road,
canals, public places or rivers and panchayath is vigilant with regard to the
enforcement of waste disposal rules.

The Panchayat is enforcing the provisions of Chapter 20 of the
Kerala Panchayat Raj Act, 1994 which provides for public safety and
health. The people of Chottanikara panchayath are now very well aware
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of the impact of these unhealthy practices. The Ward level Health and
Sanitation Committees constituted under “Arogya Jagratha - 2018"
campaign also takes a very vigilant step against these types of unhealthy
practices and fine is imposed to the offenders.

The Panchayat is taking all earnest efforts to keep the area
under its jurisdiction free from solid and liquid wastes and has been
constantly working to create awareness among local population about the
importance of proper and scientific disposal of bio degradable as well as
non-bio degradable wastes. Many campaigns are being carried out to
educate all the households, shops and establishments in the Panchayat
area about the effective and proper waste disposal. Moreover, the
Panchayat is regularly conducting awareness classes among public,
Kudumbasree workers, members of Haritha Karma Sena, the
representatives of Residence Associations and members of various
political parties. The Chottanikara Panchayat has bagged the award of "
Nava Kerala Puraskar-2021"( the only Panchayat in Ernakulam District)
for decentralized approach in waste management.

The Konothupuzha runs through different local self government
institutions including ward 1 and ward 14 of Chottanikara Grama Panchayat.
A survey was conducted to evict illegal encroachments on the Konothupuzha
and based on the survey report, the eviction notice has been served to the
encroacher and directed him to demolish the existing encroachment within 15
days from the date of receipt of the notice. The Panchayat is awaiting for
report from the Tahsildar, Land Records, Kanayannoor Taluk, Ernakulam
inorder to proceed with further action for removal of encroachment,

Mulanthuruthy Panchayath

The quantity of non bio-degradable waste collected from the
panchayath is 80 kg/day. The panchayath is having 34 numbers of
Haritha Karma Sena members and one material collection centre. The dry
waste is collected once in a month from houses, shops and other
establishments and handed over to Clean Kerala Company for disposal.

The Haritha Karma Sena in Panchayath collects non-
biodegradable waste from houses and institutions at regular intervals and

/£
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collects it at the MCF of the panchayat and is transferred to the
authorized agency contracted by the Panchayat. Awareness classes to
Trade / Industry Representatives, Residence Association Representatives
and Kudumbasree neighbourhood officers have been conducted and
notices are being issued to all households and institutions in the
Panchayat on how to avoid the use of banned plastic products and to
involve the entire households and institutions in the Panchayat in the
Inorganic Waste Management Project. The panchayath aims to achieve
complete waste management by March 2022 and is in progress.

The Survey Department has identified 3 encroachments on the
banks of Konothupuzha and issued notices to the concerned to evacuate
as per the sketch.

Udhayamperoor Panchayath

The Panchayath consists of 10022 households and 1586
estalishments in 20 wards. The calculated quantity of waste generation
based on population is 300kg/day. The panchayath is collecting 2.5 - 3T
of non-biodegradable waste per month with the help of 26 Haritha Karma
Sena members. The collection frequency is once in a week. There is one
MCF in the panchayath.

The Panchayath has issued notices to 15 persons who had
encroached on the river, in connection with the revival of Konothupuzha,
along the eastern boundary of Udayamperoor Grama Panchayat based on
the report of the Kanayannur Taluk Surveyor.

The District Planning Committee has approved an allocation of
9 lakh for the installation of cameras to prevent the dumping of waste
from bridges on Nadakkavu - Mulanthuruthi road and Udayamperur -
Kandanadu road across Konothupuzha and letter has been sent to the
PWD Electronics Division to prepare an estimate for the installation of the
camera and the tender procedure will be followed and the camera will be
installed as soon as the estimate is available. As part of Konothupuzha
rejuvenation several projects are included in the 2021-22 plans of
MGNREGS to clean the streams coming into Konothupuzha and to take
necessary steps to carry out these works accordingly.

Amballor Panchayat
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The total quantity of solid waste generated in the Panchayat is 0.06
T/day. Quantity of waste collected per day is 0.0012 T/day. The number of
wards is 16 and having 16 Haritha Karma Sena members. The dry waste
collected is handed over to Clean Kerala Company for disposal.

Meeting by Additional Chief Secretary, Local Self Government
Department, and Chief Secretary are conducting regularly for reviewing the
progress in the waste management of the above Local Self Government
Institutions.

In the Grama Panchayat, one encroachment of a residential building
is found on the Konothupuzha river side and notice is issued to evict the
encroachment and the eviction process is going on. Most part of the river
banks are marshy land and there is no residential or commercial building
situated. There is no chance of waste dumping or sewage water disposal to
the river. Periodical inspections have been conducting on the river side in this
regard.

The strength of the Haritha Karma Sena has increased to 30 nos
and the house hold service is extended upto 78 percent. Quantity of waste
collected per day is increased upto 0.00146 T/day. To increase the efficiency
of the Haritha Karma Sena members monthly review meetings are being
conducted. Notices are issued to every household to make an awareness
about the requirement of Solid Waste Management system and about the
punishment imposed on the violations. The Panchayat committee has decided
to plant Mangrooves on the banks of the river after the cleaning process from
the Minor Irrigation Department.

Minor Irrigation Department has prepared the revised detailed
project report of the work Rejuvenation of Konothupuzha river from
Puthenkavu in Vettuvelikadavu as per DSR 2018 rates amounting to
X26crores and submitted to Government for getting approval under
NABARD RIDF XXVII.

As per the decision in the meeting held on 15.06.2020 at
District Collectorate, Ernakulam, Irrigation Department has carried out
emergency restoration works for clearing and restoring flow in the most
polluted stretch  of Konothupuzha from Karingachira bridge to
Nedungapuzha road (approx. 2km) in Trippunithura Municipality at an
amount of Rs. 15 lakhs utilizing the emergency fund available under the
disposal of Executive Engineer, Minor irrigation, Ernakulam. The
immediate restoration work in the reach from Nedungapuzha to
Vettuvelikadavu is also completed by utilizing the deposit fund from
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5.

Thripunithura Municipality. The reach of Konothupuzha in the above work
near Star homes, Trippunithura was observed to be subjected to heavy
deposition of all sorts of wastes - organic, inorganic, plastic etc, The
matter was brought to the notice of Trippunithura Municipality as well as
Pollution Control Board authorities.

' The boundary of Konothupuzha is to be demarcated and
encroachments are to be evicted. The amount required for conducting
boundary demarcation have been remitted by concerned local bodies as
per the direction of District Collector, Ernakulam in the meeting held on
06.07.2020.  Survey department has initiated steps for boundary
demarcation of Konothupuzha. Irrigation department constructs
temporary earthen bunds during summer season at both outlet points of
Konothupuzha viz. Puthenkavu near Poothotta and at Vettuvelikadavu,
Trippunithura to prevent entry of saline water so as to prevent
destruction to crops and to prevent contamination of ground water
sources such as wells in areas adjacent to river. The work is intended for
public benefit. The entry of saline water will cause destruction to crops
and will affect the agricultural output and cause great loss to farmers.
The people living along the banks of puzha in various local bodies depend
mainly on wells for their domestic water requirements. If saline water
entry is not prevented, the ground water sources will get contaminated
resulting in drinking water shortage. To avoid such situations, temporary
earthen bunds are constructed using silt excavated from puzha itself and
are dismantled completely before the onset of monsoon every year.

A

Dr. VENU. Y 1AS
) Addirional Chief Scretary

Higher Equ. iy, Enviro
vl Enviconment
Archaeology, Archiv. s & Muscum Departments |

They also produced certain photographs showing steps taken by

Thripunithura Municipality.
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District Collector, Ernakulum also filed a report dated 14.12.2021, e-filed

on 07.02.2022 which reads as follows:

ACTION TAKEN REPORT FILED BY THE 14" RESPONDENT IN COMPLIANCE WITH THE
ORDER OF THE HONOURABLE NATIONAL GREEN TRIBUNAL DATED 11.11.2021.

|, Jafar Malik, IAS, aged 32 years, S/o Abrar Ahmed residing at Collectors Bungalow, Club

Road, Ernakulam, Kochi-682011 do hereby solemnly affirm and state as follows:

1. | am the District Collector, Emakulam, who is the 147 respondent in the above Original
Application. | am well conversant with the facts of the case, and competent to swear to this Action
Taken Report in my official capacity.

2. Itis respectfully submitted that the Honourable National Green Tribunal, vide its order in OA
No. 237/2017, dated 11.11.2021, had directed ‘his joint Committee to file further progress report

regarding the steps taken and the improvement made in protecting the Konothuguzha river. In

bl \ 7 A &/ Ad

compliance with the said order, action taken report for the rejuvenation of Konothupuzha River is
submitted herewith.

3. As per the order of this Honourable Tribunal, an action plan for the rejuvenation of
Konothupuzha River has been formulated. A Detailed Project Report for the entire stretch of the
river with an estimate of Rs. 20.80 crores has also been submitted fo the Government by the
Imigation Department, and the approval of the same is pending with the Government. Reminder
has been sent fo the Government in this regard.

4.  Actions against pollution:
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The Joint Committee has assigned the following responsibiliies to Kerala State Pollution
Control Board.
1, To monitor water quality in diferent reaches of the river to identify the polluting sources.
2. To monitor regularly the quality of effuent discharge to the river from various agenciesffirms
and to monitor the availability and proper working of STPs.
5. Thefirst action o be initiated for the river rejuvenation is to assess the present water quality
of the river before the rejuvenation works so as to verify the improvements in the water quality.
The Pollution Control Board had conducted two sets of monitoring in Konothupuzha river on
26,6.2020 and 24.6.2021. The analysis report of the samples showed that the river is contaminated
with organic wastes and coliforms.  The analysis report shows the river is polluted with high
organic loading. Based on the analysis reports, the polluted stretches are identified where the
organic loading and high coliform content is detected. The details of polluting stretches have been
informed to Tripunithura Municipality by the Pollution Control Board for taking urgent steps to find
out all legal outlets and close them o as to improve the water quality.
6.  The various apariments/ commercial buildings/ industries etc. are inspected and action

being inifiated against the violators by the Pollution Control Board. The details are given below.
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No.

Name of the
Establishment

Action taken on
25.06.2021

Action taken on
08.09.2021

Present Status

Choice  Paradise
Apartments,
Tripunithura

Time allotted for
revamping of existing
of STP, Time
completed on
31.07.2021

Inspection  conducted
06.09.2021 STP
revamping almost
completed. Installation of
filtration system pending.
Reported to be
completed within one
month

The STP is made
functional.  The
treated samples
are collected.
Further  actions
will be initiated
based on analysis
report

Star Homes Annex
Apartment
Tripunithura

Direction issued and
also letter issued to
Tripunithura
Municipality to furnish
details of occupier for
taking legal action
against the builder

Show cause notice
issued

Valey Heights
Apartment
Tripunithura

Notice issued due to
the improper working
of STP and operating
without valid consent

to operate

Show cause notice

issued

Direction issued to

make STP
operation and
informed that
Board will initiate
legal action
including

cancellation of
occupancy  and

levy of

Environmental

compensation.
Service Station at | Lefter issued due to Installed ETP
Tripunithura the unauthorised | Closure Direction issued
Ownedby functioning of the unit
Karthikeyan M N

\
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CAR Wash 12/76-E

Letter issued due to

Refinery Road | the unauthorised

Closure Intention notice

Closure direction
issued on

Nadama, functioning of the unit 23.10.2021.
Tripunithura - Action will be
682309 taken to cancel
their license
issued by
Tripunithura
Municipality and
ensure that the
unit is not
operated.
Asset City Bay Letter issued due to Direction issued to
Owner's Association | the unauthorised | Show  cause make STP
Hill Palace Road | functioning of the unit operation and
Chathari, informed that
Tripunithura P O Board will initiate
Ernakulam-682301 legal action
including
cancellation  of
occupancy  and
levy of
Environmental
compensation
SFS Kingdom The STP is found The STP s
Near Railway Over | operational operational  and
Bridge, has Board's
Choice School Road Consent to
P. O. Tripunithura Operate valid il
682301 30.06.2023

7. Encroachment Removal:

Based on the decision of the Joint Committee, the river boundary has been surveyed and

encroachments have been identified. On identification of encroachments, the concerned Local

Self Government Institution Secretaries have taken action under the Kerala Land C\onservancy Act
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1957 to evict all encroachers from the banks of the river. 27 encroachments were found in
Tripunithura Municipality, 14 in Udayamperoor, 3 in Mulanthuruthy and one each in Amballoor and
Chottanikkara Panchayaths. Of these, 4 encroachments at Tripunithura Municipality and 1
encroachment at Chottanikkara Panchayath, have been completely evicted. The poor families
living in the puzha puramboke (Govt Land) in Udayamperoor and Mulanthuruthy panchayaths
cannot be evicted without rehabilitation and this will require funding from the Government. It is
learned that four encroachers of Tripunithura Municipality have filed a Writ petition in the
Honourable High Court of Kerala against the eviction order of the Municipal Secretary and in two of
them stay orders have been obtained. An estimale of 50 lakhs rupees has been prepared and
submitted to the Government by Trippunithura Municipality for the demolition of encroachments

including flats, which is pending with the Government,

8. The Amballoor Grama Panchayath has constituted a Ward Leve! Monitoring Committee
with Grama Panchayath Secretary, Assistant Engineer Local Self Government Department, Village
Extension Officer, Health and Welfare Standing Committee Chairman and concerned ward
members as the members. The Surveillance squad performs periodic inspections to find out the
illegal disposal of sewage / septage in the river side and premises. Surveillance Cameras have
been installed at Chottanikkara Grama Panchayath to detect direct discharge of waste into the
river and steps are being taken to install the cameras on other Local Self Government Institutions

as well.

9. Municipal health wing has inspected the establishments / hotels discharging sewage /
waste into the river within the limits of Tripunithura Municipality and the outlets set up for discharge
of waste water have been removed by giving notice to the establishments and fiats which have

been found to be discharging waste / waste water into the river, The Tripunithura Municipality has

Pt
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imposed a fine of Rs. 25,000/ for dumping waste into the river. It is humbly submitted that even
though plans have formulated for the implementation of projects, it can be started only after the

Detailed Project Report is approved and funds are ailotted by the Government,

In this circumstances, it is humbly submitted that the Honourable Court may be pleased to

accept the Action Taken Report of this respondent.

All the facats stated above are true to the best of knowledge, belief and information.

Dated this the 14™ day of December 2021,

Solemnly affirm and signed before me by the deponent who is personally known to me on
this the 14" day of December 2021 at the office of the District Collector, Ernakulam.

T ] T -_— Al Y7

7. It Mm‘:ﬂeport submitted b)‘ the Additional (ﬁif/ for

Envirgn t\i{%ertain steps have been taken ngw/o?[é teps_do not

appeayb to t qmrenﬁitg M Waste

ManageMul ‘2@3@ $Nsm|8\“}roqyd" hat against

certain vmlatcp:ert‘lmaﬁd but what the further

action taken pursuant to the show-cause notice by the Pollution Control
Board is also not clear from the report.

8. In respect of diapers and sanitary pads, though it was mentioned that

some steps were taken, it is not known how far it has been implemented

as it was categorically admitted in the report submitted by Additional
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10.

Chief Secretary that it is not being collected. There was some
arrangements that they propose to take but however, whether it is
implemented is also not clear. Further large scale encroachments were
found within the jurisdiction of Thripunithura Municipality which are
responsible for causing pollution to Konothupuzha River and it was
mentioned that they will be taking action under the Kerala Land

Conservancy Act, 1957 but what is the nature of action taken is not clear.

There are lot of t s to be done for WhICh DPR ha%een obtained and

it is not k“s to'whether-those DPR have been W and work
ordersUeen given. | 5 .

Dlstrit Collector’s report shows only what was stated by the actiop taken

t. A

rega“ STP@ concerned, it wasifound to be oper al n“ct of

repo mltt y the Additional Chief Secretary for;Enwro

Z
ThripWa Muy<cipality. As regards certain wo@ns Wted by
the Apar% certa%w cause notices h$‘ een |3Wut what is

the nature of f@actlon taken T% %ear

Out of 21 encroachme ound in Thriy’hura Municipality 14 in

Udayamperoor, 3 in Mulanthuruthy one each in Amballoor and
Chottanikkara Panchayat, four such in Thripunithura Municipality, one in
Chottanikkara have been completely evicted. As regards other, they
propose to rehabilitate those people and certain Writ Petitions have been

filed before the Hon’ble High Court of Kerala by some encroachers and

(26]

131



11.

12,

13.

stay order have been obtained and as regards others it is not clear whether
any further action has been taken in this regard.

The Pollution Control Board and the Thripunithura Municipality have not
filed their further progress report as directed by this Tribunal.

Learned Counsel appearing for the applicant also wanted some time to
make their observations regarding the action taken.

Additional Chief Secretary for Environment, the District Collector,
Ernakulum, anWher local bodies within Wh%jurisdiction the

Konothupwver flows are-also directed to file t@ther action

taken geum _progress reporte-regarding,.the implementationy of the

recommendations made by the Joint Committee appoin

ted !y the
ent mﬁls regard and the improvement in thH.'yvater ity in

Ko “tha @/er on account of#stgps, if any, takél by t“nd if
Z
there ‘a‘ gap,'?en Additional Chief Secretaw@ En\Went IS

directed w into gsues consultatl wnh Chi etary and
take appropri ‘)S to lmplemggmgame in lts %nd spirit to see

that Konothupuzha Rive become poIIu

free. It is also to be noted
that as for the time being all over India only 122 polluted river stretches
are there and they are expected to restore them and not expected to
increase the number of polluted stretches. The State Governments are
expected to maintain the rivers and the water bodies within their State

without pollution as right to get clean environment as part of Right to Life
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14,

15.

16.

17.

Is a right guaranteed under Article 21 of Constitution of India.

Most of the recommendations are relating to the direction given by the
Principal Bench in respect of polluted river stretches including the river
stretches in Kerala. As far as Kerala is concerned, as per those reports
severely polluted river stretches are very less. But the individual report in
respect of each area coming before this Tribunal shows that they are also
reaching that stage because .of non-implementation of Solid Waste
Management RulaZOlG and aléo non-maintenanc%fthe rivers by the

authorities@ve expected to.take care of the safety of the rivers.

They directed to submit.the reSpective reports to this Tribumal on or

befori 28.04.2022 by e-filing in the form of Searchable PDEF/OCR

Sup le Pllfand not in the form of Image PDF alcﬁ'-'g wit ssary
= -

har(“ to b@’oduced as per Rules g “
The Rw IS di’%ted to communicate this order Q/#ue members of the

e
Committﬂte Poﬁ&gn Control Board B&UO the Chief, Secretary,
N TRIBN 7
Additional Ch'ﬂ cretary. for B ment,-Irrigati Public Works

Department and Locaaiinistration by ail immediately for their
information and for filing their action cum progress report without delay.

The applicant is also at liberty to file their objections to the reports
already filed, giving their suggestions for bettering the situation in that

area so that can be directed to be considered by the Joint Committee

appointed by the Government in this regard.

(28]

133



18. For consideration of further action taken cum progress report, post on

28.04.2022.

................................... J.M.
(Justice K. Ramakrishnan)

l;{’;:‘ 2 ; ‘f:\\
A 338 :t‘ggg] ................................ E.M.
¥ e (Dr. Satyagopal Korlapati)

0O.A. No.237/2017,
2nd March, 2022. A
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